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Final Report of the Joint Committee and Action Taken Report (ATR) in 

the matter of OA No. 1132 of 2024; Deepak Versus State of Haryana, in 

compliance to the Order of Hon’ble National Green Tribunal (Principal 

Bench) dated 18/11/2024. 

1.0. Background and the Orders of Hon’ble NGT (PB): 

The matter pertains to a letter petition filed on 30/01/2024 by Shri Deepak Son of Shri 

Chanderbhan, resident of Village Dadlana, District Panipat, State of Haryana, complaining 

about illegal and unauthorized operation of Ready-Mix Concrete Plants in violation of 

environmental laws causing air and water pollution. The letter petition has been registered 

as Original Application (OA) no. 1132 of 2024 by the Hon’ble National Green Tribunal (PB). 

It is alleged in the letter petition that for the civil work of Indian Oil Corporation Ltd. (IOCL), 

Panipat Refinery at KP-25 Project area, several construction companies have set up Ready 

Mix Concrete (RMC) plants on agriculture land of farmers by taking land on rent and about 

50 such plants have been set up. These plants are extracting groundwater illegally without 

permission of competent authority and operation of these plants is also emitting huge 

quantity of dust causing air pollution in the area which is causing health hazards to local 

people. 

The Hon’ble NGT vide its Order dated 18/11/2024 (Annexure-1) directed that: 

Para 03: In our view, allegations made in the complaint do give rise prima facie to 

substantial question relating to environment arising out of implementation of enactments 

mentioned in Schedule I of NGT Act, 2010 but before taking any further action in the matter 

we find it appropriate to get the facts verified and for this purpose, we constitute a Joint 

Committee comprising District Magistrate, Panipat; Haryana State Pollution Control 

Board; and, Central Pollution Control Board. 

Para 04: Central Pollution Control Board shall be the Nodal Authority for co- ordination 
and compliance of this order. 

Para 05: Above Committee shall collect relevant information and submit report within one 
month. 

2.0. Action taken to comply with the directions of Hon’ble NGT: 

2.1. Constitution of the Joint Committee: 

In compliance to the directions of the Hon’ble NGT, a Joint Committee comprising of 
following members, was constituted: 

i. Shri Virender Kumar, Tehsildar, Panipat (Member nominated by Deputy 

Commissioner, Panipat) 
 

ii. Er. Kuldeep Singh , AEE, Regional Office, HSPCB, Panipat (Member nominated by 
Member Secretary, Haryana State Pollution Control Board) 
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iii. Dr. Narender Sharma, Scientist ‘F’, CPCB Regional Directorate, Chandigarh 
(Member and Nodal Officer, nominated by Member Secretary, CPCB) 

2.2. Site Visit and Collection of relevant information: 

1st Site Visit: The first site visit of the Joint Committee was conducted on 04/12/2024: (i) 

to verify the facts mentioned in the letter petition and (ii) to collect the relevant information 

for compiling the factual report as directed by the Hon'ble NGT. 

The applicant in Original Application no. 1132 of 2024, Shri Deepak along with other 

officials of Haryana State Pollution Control Board (HSPCB) and District Administration 

also participated in the Joint Inspection, to assist the Joint Committee. The attendance sheet 

is attached as Annexure-2. The relevant information was also sought from IOCL, Panipat 

Refinery, Revenue Department, HSPCB and various RMC plants visited by the Joint 

Committee. 

The following preliminary findings/observations were made by the Joint Committee 

during 1st site inspection: 
 

i. The IOCL, Panipat Refinery has signed agreement with around 40 contractors for 

various projects and these contractors are sourcing Ready Mix Concrete from various 

RMC plants.  

 

ii. The Joint Committee identified 23 RMC plants located in the area under 

reference. 
 

iii. As per data shared by HSPCB, out of these 23 RMC plants, only 02 plants have 

obtained Consent to Operate (CTO) from HSPCB and remaining 21 RMC have been 

established without obtaining Consent to Establish (CTE) and operating without 

obtaining Consent to Operate (CTO) from HSPCB. As per the classification of 

Industrial sectors by CPCB in 2016 and 2025, RMC plants are classified under "Green 

Category" and required to obtain prior CTE and CTO from the concerned SPCB/PCC. 

 

iv. Due to imposition of GRAP IV, all the RMC plants were found closed at the time of 

inspection. 

 

The following additional information was also sought by the Joint Committee during the 

1st Site Visit: i) The ownership of land of these RMC plants, and ii) The IOCL’s 

contractors' agreements signed with the RMC plants for supplying of Ready-Mix Concrete 

to IOCL projects, to determine the total number of such RMC plants that existed in the 
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recent past. 
 

2nd Site Visit: The 2nd site visit of the Joint Committee was conducted on 07/02/2025. 

Some of the RMC Plants in the area under reference were found to be under the jurisdiction 

of HSPCB Regional Office, Karnal and therefore Shri Shailendra Arora, Regional Officer, 

HSPCB, Karnal was also associated in the site visit. The attendance sheet is attached as 

Annexure-3. 
 

3.0. Findings of the Joint Committee: 

Initial findings of the Joint Committee made during 1st site inspection on 04/12/2024 and 

the examination of subsequent information provided by HSPCB suggested that the 

allegations made in the letter petition regarding illegal and unauthorized operation of 

Ready-Mix Concrete Plants in violation of environmental laws causing air and water 

pollution appeared to be correct. Accordingly, a Status cum Progress report was submitted 

by the Joint Committee, while requesting grant of 06 weeks’ extension time for filing the 

final report (Annexure-4). The request for grant of 06 weeks’ time for filing the report was 

accepted by the Hon’ble NGT vide Order dated 19/12/2024 (Annexure-5). The further 

findings of the Joint Committee based on 2nd site inspection carried out on 07/02/2025 and 

examination of additional information received through HSPCB are as follows: 

1. During the first site visit on 04/12/2024, the Joint Committee identified 23 Ready 

Mix Concrete (RMC) plants in the area. Out of these, 17 RMC plants fall under 

the jurisdiction of the HSPCB Regional Office, Panipat, while the remaining 06 

are under the jurisdiction of the HSPCB Regional Office Karnal. 

 

2. Out of the 17 RMC plants in the Panipat region, 16 RMC Plants have been set up 

without obtaining Consent to Establish (CTE) and are operating without obtaining 

Consent to Operate (CTO) from HSPCB. The list of RMC Plants located in Panipat 

region alongwith status of Consent to Operate, is given in Table 1. 

Table 1: List of RMC Plants identified by the Joint Committee in Panipat region. 

 
 

S.No. Name & Address of RMC Plant Consent Status Jurisdiction  

1 VRC Construction Company, Ready Mix 

Concrete Plant, Village Dadlana, Panipat 

CTO obtained with 

validity upto 

31.12.2026 

Panipat 

2 Alpha Logistic, Ready Mix Concrete 

Plant, Village Baholi/Bal Jattan, Panipat 

Not Obtained Panipat 

3 Ashwani Kumar, Ready Mix Concrete 

Plant, Village Dadlana, Panipat 

Not Obtained Panipat 
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4 Aviraj Industries, Ready Mix Concrete 

Plant, Village Razapur, Panipat 

Not Obtained Panipat 

5 Sandhu & Co., Ready Mix Concrete 

Plant, Village Singhpura-Sithana, Panipat 

Not Obtained Panipat 

6 Mannat RMC India Pvt Ltd (Formely 

Konark Enterprises (Part-I)), Ready Mix 

Concrete Plant, Village Baholi/Bal Jattan, 

Panipat 

Not Obtained Panipat 

7 Mohan Garh Engineering & 

Construction, Ready Mix Concrete Plant, 

Village Baholi/Bal Jattan, Panipat 

Not Obtained Panipat 

8 Nav Rattan Construction Co., Ready Mix 

Concrete Plant, Village Dadlana, Panipat 

Not Obtained Panipat 

9 Newtech (Part-I)., Ready Mix Concrete 

Plant, Village Dadlana, Panipat 

Not Obtained Panipat 

10 Newtech (Part-II), Ready Mix Concrete 

Plant, Village Dadlana, Panipat 

Not Obtained Panipat 

11 RSB Project Pvt. Ltd., Ready Mix 

Concrete Plant, Village Singhpura-

Sithana, Panipat 

Not Obtained Panipat 

12 SKF Enterprises, Ready Mix Concrete 

Plant, Village Singhpura-Sithana, Panipat 

Not Obtained Panipat 

13 VRC Construction Company (Part-2), 

Ready Mix Concrete Plant, Village 

Baholi/Bal Jattan, Panipat 

Not Obtained Panipat 

14 Tanwar Projects Pvt. Ltd., Ready Mix 

Concrete Plant, Village Singhpura, Near 

Panipat Refinery, Panipat 

Not Obtained Panipat 

15 Cheema and Company, Ready Mix 

Concrete Plant, Village Singhpura, 

Panipat 

Not Obtained Panipat 

16 Mehak Kaliraman Coop L and C Society, 

Ready Mix Plant Village Sithana, Panipat 

Not Obtained Panipat 

17 Nonika Enterprises, Ready Mix Plant, 

Village Sithana, Panipat 

Not Obtained Panipat 

3. Out of 06 RMC Plants located in Karnal region, 05 RMC plants have been 

established without obtaining Consent to Establish (CTE) and operating without 

obtaining Consent to Operate (CTO) from HSPCB. The list of RMC Plants located 

in the Karnal Region alongwith status of Consent to Operate from HSPCB, is given 

in Table 2. 
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Table 2:  List of RMC Plants identified by the Joint Committee in Karnal region. 

 

S.No. Name & Address of RMC Plant Consent Status Jurisdiction  

1 Konark Enterprises (Part-2), Ready Mix 

Concrete Plant, Village Moonak, Karnal 

Not Obtained Karnal 

2 Bansal Infratech Synergies (RMC Plant), 

Village Kutana, Kohand to Moonak Road, 

Karnal 

Not Obtained Karnal 

3 Deepak Builders and Engineers India Pvt. 

Ltd. (RMC Plant), Village Kutana, Tehsil 

Ballah Assandh, Karnal 

Not Obtained Karnal 

4 RSB Projects Private Limited, RMC Plant 

Village Kohand to Assandh Road, Village 

Kutana, Karnal 

Not Obtained Karnal 

5 JPS Earth Movers Pvt. Ltd., Near Moonak 

Head, Village Moonak, Karnal 

Not Obtained Karnal 

6 Sandhu Construction Company, VPO 

Munak, Karnal 

CTO obtained 

with Validity upto 

31.12.2027 

Karnal 

 

4. Out of 21 RMC plants (16 in the Panipat region and 5 in the Karnal region) that were 

found to be established and operational without consent from HSPCB, 18 RMC Plants 

have been set up on agricultural land without obtaining the required Change of 

Land Use (CLU) certificate. Only 03 Plants have obtained CLU from town & 

country planning department name of these RMC plants are i) VRC Construction 

Company, Village Dadlana, Panipat ii) RSB Project Pvt. Ltd,Village Singhpura-

Sithana,Panipat iii) NewTech Construction Co., Village Dadlana, Panipat 

 

5. None of the 21 RMC plants (16 in the Panipat region and 5 in the Karnal region), 

which were established and operating without consent from HSPCB, have obtained 

permission for groundwater abstraction. 

 

6. The Joint Committee also carried out inspection of 02 RMC Plants on 07/02/2025 

namely which have obtained consent to operate from HSPCB namely i) VRC 

Construction Company, Ready Mix Concrete Plant, Village Dadlana, Panipat (Panipat 

Region)  and ii) Sandhu Construction Company, VPO Munak, Karnal (Karnal Region) 

to verify the environmental compliance particularly with reference to dust control 

measures.  The photographs taken by the Joint Committee during inspection are 

attached as Annexure-6 and the compliance status, as observed by the Joint 

Committee, is as follows: 
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i) VRC Construction Company, Ready Mix Concrete Plant, Village Dadlana, 

Panipat (Panipat Region):  
 

• The Unit was not in operation at the time of inspection. 
 

• It was observed that Unit has not implemented adequate dust suppression measures 

such as dust sprinkling system within the premises of the plant, adequate green belt 

and wind-breaking wall to prevent dust emissions from leaving the premises, as per 

conditions of Consent to Operate. 

 

• The Unit has made provision to by-pass STP and  discharge untreated sewage into 

the nearby drain. As per conditions of Consent to Operate (CTO) granted to the unit 

by HSPCB, unit is required to reuse the treated water. 

 

ii) Sandhu Construction Company, VPO Munak, Karnal (Karnal Region): 

• It was observed that Unit has not implemented adequate dust suppression measures 

such as dust sprinkling system within the premises of the plant, adequate green belt 

and wind-breaking wall to prevent dust emissions from leaving the premises, as per 

conditions of Consent to Operate. 

• The Unit is directly exposed to the nearby agriculture field as there is no boundary 

wall on three sides of the Unit. 

• The unit has not implemented sufficient measures for dust suppression within the 

premises. 

 

7. The allegations of the applicant regarding i) Illegal and unauthorized operation of 

Ready Mix Concrete Plants in violation of environmental laws, ii) several construction 

companies have set up ready mix concrete plants on agriculture land of farmers by 

taking land on rent, iii) These plants are extracting groundwater illegally without 

permission of competent authority and iv) operation of these plants is also emitting 

huge quantity of dust causing air pollution in the area, were found to be correct by the 

Joint Committee. 

8. The information regarding IOCL contractors' agreements with RMC plants for 

supplying ready-mix concrete (RMC) to IOCL projects, requested by the Joint 

Committee through HSPCB, RO, Panipat, to determine the total number of such RMC 

plants that existed in the recent past, has not yet been provided. The applicant alleged 

that around 50 such plants have been established in the area. During the site inspection, 

the Joint Committee identified 23 such plants in the area. However, the possibility of 

more such plants existing in the past cannot be ruled out. 
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4.0. Action Taken Report (ATR): 

4.1. Action Taken by Haryana State Pollution Control Board (HSPCB): 

The following actions have been taken by HSPCB: 

Panipat Region:  

i. The Closure order have been issued to 13 RMC Plant which were identified by the 

Joint Committee established and operating without obtaining consent from the 

HSPCB. 03 RMC Plants were closed by HSPCB on 17.03.2023 and presently these  

RMC Plants are is in abandoned state 

ii. The recommendations have been sent by HSPCB Regional Office, Panipat for the 

approval of Competent Authority, for imposition of Environmental Compensation on 

14 RMC Plants. 
 

iii. The recommendation for imposing  Environmental Compensation on M/s VRC 

Construction Company, Ready Mix Concrete Plant, Village Dadlana, Panipat, which 

has obtained CTO but found to be violating the conditions of CTO and guidelines has 

been sent by HSPCB Regional Office, Panipat for the approval of Competent 

Authority. 

 

Karnal Region: 

i. Out of 06 RMC Plants located in Karnal region, 05 RMC plants which were found to 

be established without obtaining Consent to Establish (CTE) and operating without 

obtaining Consent to Operate (CTO) from HSPCB, have been closed. 

 

ii. The recommendation for imposing  Environmental Compensation on M/s Sandhu 

Construction Company, VPO Munak, Karnal, which has obtained CTO but found to 

be violating the conditions of CTO and guidelines, has been sent by HSPCB Regional 

Office, Panipat for the approval of Competent Authority. 

 

The Unit-wise actions taken by Haryana State Pollution Control Board, for the violation 

observed by the Joint Committee, are summarized in Table 3. 
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Table 3:  Unit-wise actions taken by Haryana State Pollution Control Board (HSPCB),   

for the violations observed by the Joint Committee. 
 

S.No. Name & Address of RMC 

Plant 

Consent 

Status 

Action taken Remarks 

Panipat Region 

1 VRC Construction 

Company, Ready Mix 

Concrete Plant, Village 

Dadlana, Panipat 

CTO 

obtained 

upto 

31.12.2026 

Recommendation for Imposition 

of Environment Compensation 

of Rs 3,25,000/- for non-

compliances found during 

Inspection, has been sent to 

Competent Authority for 

approval . 

Annexure 

7 

2 Alpha Logistic, Ready Mix 

Concrete Plant, Village 

Baholi/Bal Jattan, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 3,45,000/- has been sent to 

Competent Authority for 

approval. 

Annexure 

8 and 9 

3 Ashwani Kumar, Ready Mix 

Concrete Plant, Village 

Dadlana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 16,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

10 and 11 

4 Aviraj Industries, Ready Mix 

Concrete Plant, Village 

Razapur, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 11,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

12 and 13 

5 Sandhu & Co., Ready Mix 

Concrete Plant, Village 

Singhpura-Sithana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 16,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

14 and 15 

6 Mannat RMC India Pvt Ltd 

(Formely Konark Enterprises 

(Part-I)), Ready Mix 

Concrete Plant, Village 

Baholi/Bal Jattan, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 8,10,000/- has been sent to 

Competent Authority for 

approval. 

Annexure 

16 and 17 

7 Mohan Garh Engineering & 

Construction, Ready Mix 

Concrete Plant, Village 

Baholi/Bal Jattan, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 5,75,000/- has been sent to 

Annexure 

18 and 19 
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Competent Authority for 

approval. 

8 Nav Rattan Construction Co., 

Ready Mix Concrete Plant, 

Village Dadlana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 1,80,000/- has been sent to 

Competent Authority for 

approval. 

Annexure 

20 and 21 

9 Newtech (Part-I)., Ready 

Mix Concrete Plant, Village 

Dadlana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 16,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

22 and 23 

10 Newtech (Part-II)., Ready 

Mix Concrete Plant, Village 

Dadlana, Panipat 

Not 

Obtained 

Plant was closed by Board on 

17.03.2023. Presently RMC 

Plant is in abandoned state 

Annexure 

24  

11 RSB Project Pvt. Ltd., Ready 

Mix Concrete Plant, Village 

Singhpura-Sithana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 19,65,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

25 and 26 

12 SKF Enterprises, Ready Mix 

Concrete Plant, Village 

Singhpura-Sithana, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 3,10,000/- has been sent to 

Competent Authority for 

approval. 

Annexure 

27 and 28 

13 VRC Construction Company 

(Part-2), Ready Mix 

Concrete Plant, Village 

Baholi/Bal Jattan, Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 16,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

29 and 30 

14 Tanwar Projects Pvt. Ltd., 

Ready Mix Concrete Plant, 

Village Singhpura, Near 

Panipat Refinery, Panipat 

Not 

Obtained 

Plant was closed by Board on 

17.03.2023. Presently RMC 

Plant is in abandoned state 

Annexure 

31 

15 Cheema and Company, 

Ready Mix Concrete Plant, 

Village Singhpura, Panipat 

Not 

Obtained 

Plant was closed by Board on 

17.03.2023. Presently RMC 

Plant is in abandoned state 

Annexure 

32 
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16 Mehak Kaliraman Coop L 

and C Society, Ready Mix 

Plant Village Sithana, 

Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 1,25,000/- has been sent to 

Competent Authority for 

approval. 

Annexure 

33 and 34 

17 Nonika Enterprises, Ready 

Mix Plant, Village Sithana, 

Panipat 

Not 

Obtained 

Plant has been Closed by Board 

on 25.12.2024. 

Recommendation for Imposition 

of Environment Compensation 

of Rs 16,50,000/- has been sent 

to Competent Authority for 

approval. 

Annexure 

35 and 36 

Karnal Region 
18 Konark Enterprises (Part-2), 

Ready Mix Concrete Plant, 

Village Moonak, Karnal 

Not 

Obtained 

Plant has been Closed by Board 

on 11.12.2024. Environment 

Compensation of Rs 10,00,000/- 

has been imposed on the unit. 

Annexure 

37 and 38 

19 Bansal Infratech Synergies 

(RMC Plant), Village 

Kutana, Kohand to Moonak 

Road, Karnal 

Not 

Obtained 

Plant has been Closed by Board 

on 22.11.2024. Environment 

Compensation of Rs 10,00,000/- 

has been imposed on the unit. 

Annexure 

39 and 40 

20 Deepak Builders and 

Engineers India Pvt. Ltd. 

(RMC Plant), Village 

Kutana, Tehsil Ballah 

Assandh, Karnal 

Not 

Obtained 

Plant has been Closed by Board 

on 21.11.2024. Environment 

Compensation of Rs 10,00,000/- 

has been imposed on the unit.. 

Annexure 

41 and 42 

21 RSB Projects Private 

Limited, RMC Plant Village 

Kohand to Assandh Road, 

Village Kutana, Karnal 

Not 

Obtained 

Plant has been Closed by Board 

on 21.11.2024. Environment 

Compensation of Rs 10,00,000/- 

has been imposed on the unit.. 

Annexure 

43 and 44 

22 JPS Earth Movers Pvt. Ltd., 

Near Moonak Head, Village 

Moonak, Karnal 

Not 

Obtained 

Plant has been Closed by Board 

on 05.12.2024. Environment 

Compensation of Rs 10,00,000/- 

has been imposed on the unit.. 

Annexure 

45 and 46 

23 Sandhu Construction 

Company, VPO Munak, 

Karnal 

CTO 

obtained 

upto 

31.12.2027 

Show Cause Notice has been 

issued to the unit for non-

compliance observed during 

Joint Inspection. 

Annexure 

47 

 

4.2. Action Taken by Central Pollution Control Board (CPCB): 

Central Pollution Control Board (CPCB), Regional Directorate, Chandigarh has 

communicated vide letter No: CM-13011/308/2024/RD-CHD/SPL-1 dated 16/02/2025 

(Annexure-48) to HSPCB for ensuring compliance of the following: 

 

i. HSPCB shall ensure compliance of its Orders issued to the RMC Plants. 
 

ii. HSPCB shall ensure that the RMS Plants closed by the Board operate only after 

obtaining Consent to Establish/Consent to Operate and also after complying with 

prescribed norms and guidelines. 
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iii. HSPCB shall ensure regular monitoring of the compliance of the conditions of Consent 

to Establish (CTE)/Consent to Operate (CTO) granted to RMC Plants. 
 

iv. The action taken report on the above points shall be provided by HSPCB, to CPCB 

from time to time. 

 

It is respectfully submitted that this Final Report and the Action Taken Report (ATR) of the 

Joint Committee may kindly be considered and taken on record by the Hon’ble NGT. 

The Joint Committee shall abide by further directions of Hon’ble NGT in this matter. 
 

 

                

Er. Kuldeep Singh, 

AEE, Regional Office, 

HSPCB, Panipat 

Virender Kumar 

Tehsildar, Panipat 

Dr. Narender Sharma, 

Scientist ‘F’ 

CPCB, RD, Chandigarh 

 

 

Date: February 17, 2025 
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Item No. 03 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1132/2024

Deepak Applicant(s)

Versus

State of Haryana Respondent(s)

Date of hearing: 18.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants: None

ORDER

1. Deepak son of Chanderbhan, resident of Village Dadlana, District

Panipat, State of Haryana, has sent a letter petition dated 30.01.2024

complaining about illegal and unauthorized operation of Ready Mix

Concrete Plants in violation of environmental laws causing air and water

pollution and this letter petition has been registered as Original

Application under Sections 14 and 15 of National Green Tribunal Act,

2010 (hereinafter referred to as ‘NGT Act, 2010’) for exercising suo-moto

jurisdiction in view of law laid down by Supreme Court in Municipal

Corporation of Greater Mumbai Versus Ankita Sinha and Others,

(2022) 13 SCC 401.

2. Complainant has said that for the civil work of Indian Oil

Corporation Ltd. Panipat Refinery at KP-25 Project area, several

construction companies have set up ready mix concrete plants on

agriculture land of farmers by taking land on rent and about 50 such

plants have been set up. These plants are extracting groundwater illegally
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2

without permission of competent authority and operation of these plants

is also emitting huge quantity of dust causing air pollution in the area

which is causing health hazards to local people.

3. In our view, allegations made in the complaint do give rise prima-

facie to substantial question relating to environment arising out of

implementation of enactments mentioned in Schedule I of NGT Act, 2010

but before taking any further action in the matter we find it appropriate

to get the facts verified and for this purpose, we constitute a Joint

Committee comprising District Magistrate, Panipat; Haryana State

Pollution Control Board; and, Central Pollution Control Board.

4. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order.

5. Above Committee shall collect relevant information and submit a

factual report within one month.

6. List for further hearing on 20.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
November 18, 2024
Original Application No. 1132/2024
M
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Attendance Sheet 
Meeting and Site Visit of the Joint Committee on 07/02/2025 at 11.30 AM, in the matter 
of OA No. 1132 of 2024; Deepak Vs. State of Haryana 
S.No. Name, Designation & Department Contact No. & Email ID Sie:nature 

~- rJAv-~~ r~{~ 9~l~C5Vlf3 7- r ~~ 
~~kav~. CfU). 

1. 
~ I {J) / Cfc ~ 

~Y1> e...~-"""' i..--

I 

2. ~ S,'rr,,1 ~ 1o6qoooo,4 
~ ~ ,@.~~ 

~v'ckfJ-,@ ~'i-~ 
3. Sbl~ ~- q4,6\q~0 5l c~ ~&1 ~sfte,; ~ ~k@~,-~ --
4. 

5. 

6. 

7. 

8. 

9. 

10 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI 

O.A. No. 1132 of 2024  
 

IN THE MATTER OF: 
  

Deepak                                                                                           Applicant(s)  
Versus 

State of Haryana                                                                        Respondent(s) 
 

Index 
 

S. No. Particulars Page 
No. 

1.  Status cum Progress Report of the Joint Committee in 
compliance to the Hon’ble NGT PB order dated 18.11.2024 
in OA No. 1132/2024. 

 

2.  Annexure – 1 A copy of Hon’ble NGT order dated 
18.11.2024. 

 

3.  Annexure – 2 A copy of attendance sheet dated 
04.12.2024. 

 

4.  Annexure – 3 A copy of findings/observation made by the 
Joint Committee during site inspection. 

 

5.  Annexure – 4 A copy of action taken by HSPCB against 
21 illegally operating RMC Plants. 

 

 

 
Filed by Adv. Adv. Atif Suhrawardy 

Counsel for Central Pollution Control Board                                                                                                                                    
 

Date: - 19.12.2024 
Place: Delhi 
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Item No.07                        Court No. 3 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
Original Application No.1132/2024 

 
 

 
Deepak                                                                                 Applicant 
 

 
 

 

Versus 
 
 

 
State of Haryana                                                                     Respondent 

  
 
 

 
 Date of hearing: 20.12.2024 

 

 

 

 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
 

     

 Applicant:       None for the applicant. 

  

 Respondent: Mr. Rahul Khurana, Advocate for HSPCB. 

   Mr. Atif Suhrawardy, Advocate for CPCB (through VC). 
  

 

ORDER 
  
  

 
 

 

1. Interim report dated 18.12.2024 has been filed by the Joint 

Committee seeking six weeks extension to submit comprehensive factual 

report covering all the issues. 

 

2. Report may be filed at least one week before the next date of hearing.  

 

3. List on 19.02.2025 for further hearing. 

 

 
 

  Arun Kumar Tyagi, JM 

 

 
  Dr. Afroz Ahmad, EM 

 

 

 

December 20th, 2024 
O.A. No. 1132/2024 
M 
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Annexure-6 

A. Photographs taken by the Joint Committee duding inspection of VRC Construction 

Company, Ready Mix Concrete Plant, Village Dadlana, Panipat (Panipat Region) 

 

Photograph 1: Inadequate arrangements for dust suppression within the premises. 

 

Photograph 2: Arrangement made to bypass STP and discharge untreated sewage into the nearby drain. 
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Photograph 3: Inadequate Greenbelt and wind breaking wall. 

 

B. Photographs taken by the Joint Committee duding inspection of Sandhu Construction 

Company, VPO Munak, Karnal (Karnal Region) 

 

 

Photograph 4: No Green belt provided. 
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Photograph 5: No boundary wall, green belt and wind breaking wall provided. 

 

Photograph 6: Inadequate arrangements for dust suppression within the premises. 
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HARYANA STATE POLLUTION CONTROL BOARD 
sea No.55, SECTOR-25, HUDA, PANIPAT 

Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com 

e u,-aa, r1 

-----------------------------------------------------------------------------
No. HSPCB/PR/2025/2686 
lo 

The Chairman, 
Haryana State Pollution Control Board, 
Panchkula. 

Kind Attn: SEE, SWM Cell {HQ} 

Dated 06/02/2025 

Subject: Recommendation for Levying Environmental Compensation on M/s VRC Construction 
Company, Ready Mix Concrete Plant, Village Baholi/Bal Jattan, Panipat. 

1. . Name & address of the unit Mis VRC Construction Company, Ready Mix Concrete Plant, Village . 

2 

3 

,: ' 

5 

6 

7 

Name and designation of the 
officer(s) inspected the unit 

, Product(s)and bio-products 

Manufacturing process 

Status of CTE 

1 Status of CTO 

Baholi/Bal Jattan, Pani~pa_t_. ________ _ 
Sh. Kuldeep Singh, AEE 

Ready Mix Concrete. 

Mixing of Cement, Sand and Aggregates. 

Unit was previously closed by the Board. 

CTO obtained upto 31/12/2026 

04/12/2024 

Hence, aplied directly for Cl C 

i 
1 

e 
I Date of inspection of the unit 

Date of commissioning 
NA -========-·-_-_-_· ---~~~- ____ 1.f 9. 

10 

11 . 

12. 

' 13. 

' 14. 

Detail of violation observed 
during inspection: 

! Category of the unit 

I 

1. Unit has not provided STP for treatment of domestic effluent ar·d i] 
waste water is being discharged into drain without treatment. ~ 

2. Not obtained permission from HWRA for ground watc· ~ 
extraction. r-, 

3. Not complied with guidelines issued for RMC Plants by HSPCf3 ~~: 
vide letter no. HSPCB/2013/267-278 dated 24.12.2013. =1 

i. 
ii. 

Green 
Small 

.. .. 

]_c_o_m_p_l-ai_n_uc-o·u_rt_ca_s_e_, -if-a-ny___ Matter pending before Hon'ble NGT in OA No.1132 of2024 titled as ~ 

1

------------ Dee ak V/s State of Har ana. 
Detail of sampling and analysis of NA 

I effluenUair emission exceeding the 
\ norms. 

1 Reasons for not collection of samples, i No source of Air Emission and effluent generation. 
, not collected. 
l Detail of Show Cause Notice for closure SCN issued vide letter No.2199 dated 06.12.2024 for Environmcr-! 'il 
\ and Compensation and for closure action. 
I EC issued with date. , __________ . ___________ _ 

, 5. j Reply of Show Cause Notice, if any Unit reply received dated 27/12/2024 
1 received. ---+--

16. • No. and date of closure order issued b NA 
the Head Office. 

1 7 Compliance of closure order 
I applicable. . ____ ------------

18 i Present status of compliance Unit has installed STP plant. 

1 
made by the unit, if any after issue o 

-- - -·---1 show caus~_notice'--. __ _ 
19 1 Cases for 

environmental compensation: -
levying (f). Intentional discharges of effluent and/or emissions to the environmc:rit' 

including bypassing the pollution control devices on land, water and mr I 

?O j Date of last inspec~ion an? sampling 
1 i.e. prior present inspection (Water 
I and/or Air and/or other pollution. 

which results damages to the environment. .. 1 

7/02/2025 - -

?1 • Justification of imposing NA 
environmental compensation for Last I ..!!..v~ear. __ 

:s:;.J- ,H Ii N;;715 

Annexure-7
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¥&51rWM£ '* EAMMri#EW~ ,· 

')') • Final reasoned-recommendations lnl The said unit Is a RMC Plant covered under gree~ category, was resped of E .. C and documents attached lnapectod on 04.12.2024 by Joint Committee In compliance of Hon'blr. , to be verified. NGT Ordera datod 18/11/2024 in OA No.1132 of 2024. During • 1 
' \ lnapedlon tt wa1 found that untt haa not provided STP for treatment of I 

?3 

domestic effluent generated from colony and waste water 1s being i discharged Into drain without treatment. Thereafter, a show cause noUce was laaued to the unit vlde thla office letter No.2199 datr.o 08.12.2024 for Environment Compensation. The unit In lta reply datod 27/12/2024 and 06/02/2025 that ·NOT Joint Committee team visited In our unit on 04/12/2024 in 0/\ No.1132 of 2024. During Inspection our labour colony waste water was found discharged In open. Earlier our labour colony was located a! another location in camp area and domestic waste water was discharged into septic tank and was shifted to this new location in Oc: 2024. In compliance of observations raised by the joint committee we had installed the STP plant and submitted the photographs of the sa,,.,c on 27/12/2024. Now we has complied with the observations aro installed STP plant and operating it regularly.■ The site was again inspected on 07/02/2025 by team of HSPCB & CPCO and found thai unit has installed STP plant but plant was not in operation at ~he limo or inspection. 
Therefore, it is recommended that the environmental compensat:ov;-,v I be imposed on the unit from 04/12/2024 (Date o' Inspect.~., . ~ 1 ____ _______ __ 1 07/02/2025 (Date of second inspediof!l: _ _ _ Pl-Pollution Index (Red: 80, Orange:50 30 ! and Green:30) 

N-No of days of violation -- ------ --04/12/2024 (Date of Inspection) to 07/02/i025 (Oa·:: of sccc~ inspee!lo_n) i.e. 65 Days ------;>~ R-Factor in Rupees 250 
?6 • S : Factor for. scale of operation (0.5 fo- 0.5 (For Small) micro or small, 1.0 for Medium and 1.5 

1 !'or large unit) \ ______ _ ? r LF~Location Factor (as per census) ' 1 
✓ B I EC=PI )( N X RX s X LF j30 X 65 X 250 X 0.5 x1:: -2~43,750/- (Rs.3)50/- per day) so cons1dr.nr1J , -· __ minimum EC of Rs.5,000/- per day.:__tl_!nce, 65 x. ~000-= 3.25,000/~ ? 9 I Total Amount calculated 3,25,000I-
; ;Nc·opy of ln.spection report and attendance sheet date_d_04_/-12/2--024 -- --· -- -Cooy of Inspection report and attendance sheet dated 07/02/2025 Copy of Show Cause Notice dated 06/12/2024 :opy of unit reply dated 27/12/2024 & 06/02/2025 

Kuldeep ~ AEE 
Regional Office. Panlpat Bhu~ 

Regional Officer, Panipat 

fl 
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:J 

HARYANA STATE 

~ .., HARYANA STATE POLLUTION CONTROL BOARD 
sco No.ss, SECTOR-25, HUDA, PANIPAT 

Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com 

-- ---------------- -------------------- ----------
No. HSPCB/PR/2025/ _.2. ( '{ .2_ 
To 

Dated ot- cJ--loJ,r 

The Chairman, 
Haryana State Pollution Control Board 
Panchkula. ' 

Kind Attn: SEE, SWM Cell (HQ) 

Subject: Recommendation for Levying Environmental Compensation on M/s Alpha Logistic, Ready Mix 

Concrete Plant, Village Baholi/Bal Jattan, Panipat. 

;10 

I 

r11 

'12 
I 
I 
' I 
, 
113. 
' 
I 

f14. 

~ 

I 

I , 

.·15_ 

'16. 

i . 
117. 

11 a. 

19. 

,20. 

121. 

; 

"·I I Name & address of the unit M/s Alpha Logistic, Ready Mix Concrete Plant, Village Baholi/Bal Jatta 

Panipat. 
Name and designation of the Sh. Kuldeep Singh, AEE 
officer(s) inspected the unit 

Product(s)and bio-products Ready Mix Concrete. 

Manufacturing process Mixing of Cement, Sand and Aggregates. 

Status of CTE Not obtained 
--

Status of CTO Not obtained 

Date of inspection of the unit 05/12/2024 

Date of commissioning NA 
-

-
Detail of violation observed 1. Unit has not obtained prior CTE/CTO from the Board. 

8 
durmg inspection: 2. Not obtained permission from HWRA for ground water extraction. 

3. Not complied with guidelines issued for RMC Plants by HSPC 

vide letter no. HSPCB/2013/267-278 dated 24.12.2013. 
-

Category of the unit i. Green 
ii. Small 

ComplainUCourt case, if any. Matter pending before Hon'ble NGT in OA No. 1132 of 2024 titled-as 

Deepak Vis State of Harvana. 

- Detail of samp.ling and analysis of NA 
eftluenUair emission exceeding the 

norms. 
I 

Reasons for not collection of samples, No source of Air Emission and effluent generation. I 

if not collected. -
Environmenj 

Detail of Show Cause Notice for SCN issued vide letter No.2193 dated 06.12.2024 for 

closure and Compensation and for closure action. 

EC issued with date. - ! 
. 

Reply of Show Cause Notice, if any Reply received dated 27/01/2025 

1 received. 
I No. and date of closure order issued This Office End st. No.2331-2334 dated 23/12/2024. 1 

I 

by the Head Office. 
, 

Compliance of closure order i Compliance has been sent to Head Office vide letter No.2406 datedj' 

applicable. 3 0.12.2024 throuah E-mail and E-Office. 

Present status of compliance No compliance made by unit. l 
made by the unit, if any after issue o 

show cause notice. 
1. Unit has not obtained prior CTE/CTO from the Board. -

Cases for levying 

environmental compensation: - 2. Not obtained permission from HWRA for ground water extraction / 

3. Not complied with guidelines issued for RMC Plants by HSPCB 

vide letter no. HSPCB/2013/267-2!8 dated 24.12.2013. / 

Date of last inspection and sampling NA 

i.e. prior present inspectio~ (Water I 
and/or Air and/or other polluti_on. . ---
Justification of imposing NA 

' 

environmental compensation for Last I 

five vear. --·- I 

ease t It!& 

' I 

I I 
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Final reasoned recommendations in 
respect of EC and documents 
attached to be verified. 

! 

The said unit Is a RMC Plant covered under green category, d;:~1 
inspected on 05.12.2024 In compliance of Hon'ble NGT Orders 

thatl 
shOY-'j 
atedl 

which 

18/1112024 In OA No.1132 of 2024. During inspection it was found 
unit has not obtained CTE/CTO from the Board. Thereafter, a 
cause notice was Issued to the unit vlde this office letter No.2193 d 
06.12.2024 for Environment Compensation and for closure action 
was physically delivered to the unit. 
Unit was sealed on 25/12/2024 In compliance of closure order issue 
this office Endst. No.2331-2334 dated 23/12/2024 and compliance 

I 
d bJ 
ha~I 

been sent to Head Office vlde letter No.2406 dated 30.12.2024. 
I 

The unit In Its reply dated 27/01/2025 has submitted the documents 
commissioning. As per the reply submitted by the unit has made I 
agreement of land on 20/09/2024 and shifted that RMC Plant at sit 

of its/ 
easel 
c on1 

28/09/202. Unit started operation on 18/10/2024 after calibration. 
Therefore, it is recommended that the environmental compensation 
be imposed on the unit from 18/10/2024 (Date of Commissioning 

. 25/12/2024 (Date of compliance of closure order) for operating wit 
~~ti ,j 
hou~ 

'24. 

:25. 

~6. 

27. 

l28. 

' 29. 
I 

Pl-Pollution Index (Red: 80, Orange:50 
and Green:30) 
N-No of days of violation 

R-Factor in Rupees 

I

, S - Factor for scale of operation (0.5 
for micro or small, 1.0 for Medium and 
1.5 for larne unit) 
LF-Location Factor (as per census) 

EC=PI X N x R X S x LF 

Total Amount calculated 

DNCopy of inspection dated 05/12/2024 
Copy of Show Cause Notice dated 06/12/2024 
Copy of Closure order and Its Compliance 
Copy of Reply dated 27/01/2025 

Kul~gh,AEE 
Regional Office, Panipat 
Panipat 

CTE/CTO from the Board. 
30 

-
18/10/2024 (Date of Commissioning) to 25/12/2024 (Date of complia nroi j 
of closure order) i.e. 69 Davs - l 

250 
----

0.5 (For Small) 

-- • --~-•+ 

1 

1 

d~ 

30 x 69 x 250 x 0.5 x1 = 2,58, 750/- (Rs.3, 750/- per day) so consider 
minimum EC of Rs.5,000/- oer dav. Hence 69 x 5000 = 3.45c000/-
3,45,000/-

-

Bhupl~ 
Regional Officer, 

nu:t;a a 'Q WI, hi ri S iii A hi r , n att9 £:,{ti s;-;s •¼Ji 
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HARYANA STATE POLLUTION CONTROL BOARD 

~ SCO No.55, SECTOR-25, HUDA, PANIPAT 
~ ,~r, Ph. - (0180) 2672037, Telefax - 2664951, E-mail: ~~~=.:..:.;:=~'--

No.HSPCB/PR/2025/ ~:~ :2_ (;, Dated 

To 
The Chairman. 

Haryana State Pollution Control 13oarcl. 

Panchkula. 

Kind Attn: SEE, SWM Cell (HQ) 

Subject: Recommendation for Levying Environmental Compensation on Mis Ashwani Kumar, 

Ready Mix Concrete Plant, Village Dadlana, Panipat . 

. b I ~ame & address of the unit Mis Ashwani Kumar. Ready Mix Concrete Plant, Village 

Dadlana, Panipat. 

2. Name and designation of the officer(s) Sh. Kuldeep Singh, AEE 

inspected the unit 

3. Product(s) and bio-products Ready Mix Concrete 

4. Manufacturing. process M i:xinl.! of Cement. Sand and /\!.!,!.!.re!.!.ates 
~ 

~ ~ 

5. Statt1s of CTE Nnt Ohtai11l'd 
--- ----- -- -- ----------

6. Status of CTO Nlll ( >h1c1i11cd ~ 
---- --~ -

7. _ Date of inspection _(~~he l~1~i_1 0 7 / I 21202-l 
. 

-- - -·. - - --- -- - - - - - -- - - ----- - - -

8. Date of commissioning NA 

9. Detail of violation observed during I. Unit has not obtained prior CTE/CTO form the Board. 

inspection: 2. Not obtained perm 1ss1on from HWRA for ground water 

extraction. 
3. Not complied with guidelines issued for RMC Plants by 

- HSPCl3 viclc No.I ISPCB/2013/267-278 dated 24.12.20 I J. 

10. Category of the unit I. Green 
.. 

Small Scale 11. 

11 Complaint I Court case, if any. Matter pending b.efore Hon'ble NGT in OA No.1132 of 2024 

~ titled as Deepak V /s State of Haryana. 
'--· 

I 2. Detail of sampling and analysis of NA 

effluent/air em1ss1on exceeding the 

nonns. - - --

13. Reasons for not colll'ctiun pf sa111pk-... \!11 S1111rc1: 111' air L'111i-..:--i1ll1 .111d clfl11c11t gL'llL'ratitlll. 

if not collected. -- - -

14. Detail of ShO\\ Cause Noticl' ll)r LC SCN issued vide klll'r No.2217 dated I 1.12.2024 for 

issued with date. -
Environment Com~ensation and for closure action. 

15. Reply of Show Cause Notice, if any Reply not received 

received. 

16. No. and date of closure order issued by This office Endst.No.235 1-2354 dated 23.12.2024. 

the Board 

17. Compliance of closure order if Cnmpl iancc has been sent to I lad Office vide 
letter No.2424 

applicable. ____ - date~ JO.JJ.2024 through E~wil and E-Orticc. 

18. Present status of comp I iance made by No compliance made.by the unit. - -

the unit, if any after issue of show 

cause notice. 
19. Cases for levying environmental (J) Operating without obtaining prior consent to 

compensation:-
the Wat~r (Prevention and Control of Poll t· o)perate under 

. . u ton A t 19 
n~~lr_/\ ,r ( Pre, L'lll llll~d ~·ont rol nr Pollut inn !\ct. 

19
~ 

1
·_ 74 

Page 9 of 12 
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1 

~--.-------------- -- -~-- - . 
~O. Dall' or l,hl llhp1..·ctIllll illld -..;1111pli11g \ .\ 

---------------------, 

1.l'. prior pr1..·:--.c111 111:--.p1..-c1IllI1 ( \\ .tlL'r 

___ a1_1d_lo~_.:' i!·~1d/or othl'r Jh1llu1 iu11 

I 21. Justification of imposing envi1:onmental NA 

compensation for last five year 

. 

22. Final reasoned recommendations m 

respect of EC and documents attached 

to b~ verijied. 
' I , . ' 

The said unit is a RMC plant covered under green category, was 

inspected on 07.12.2024 in compliance of Hon 'ble NGT Orders 

dated 18.11.2024 in OA No. I I 32 of 2024. During inspection it 

,vas found that unit has not ·~btaine'd CTE/CTO from the Board. 

Thcre:11i.cr. a show cause notice was issued to the unit vide this 

olfo . .:e letter No.2217 dated I 1.12.2024 for Environment 

Compensation and for closure action which was physically 

delivered to the unit. 
Unit was sealed on 25.12.2024 in compliance of closure order 

issued by this office Endst.No.2351-2354 dated 23.12.2024 and 

compliance has been sent to I lead office vidc letter No.2424 

d;11L·d rn.1 ~.:o~-l 1hro11gh t·:-mail .ind F-Officc. The unit has not 

~ -..11h111i11L·tl .111_, 1\:pl_, rill tl.11c. ·, 

I l'hcreti.irc. ,1 1:--. rccu11111H.'11th.:d thar ihe environmental 

I co111pc11satio11 may be imposed 011 the unit from 30.01.2024 

I (Date of Complaint tiled before Hon 'ble NGT) to 25'~2024 

(Date of compliance of closure order) for operating without 

CTE/CTO from the Board. 

23.1 Pl - Pollution Index (Red: 80. Orange JO 
l : 50 and Gr<:l'll : 30) I 
I .24. N - No of days of violation - ·, 3()~01.2024 (Date of Complair~tliled before Hon ·ble NGT) to 

1 25.12.2024 ( Date of compliance of closure order) i.e.330 Days 

25. R - Factor in Rupees 250 , 

I 
I 

26. S - Factor for scale of operation (0.5 0.5 (For Small) 

for micro or small~ 1.0 for medium and 

, I.~ for lar~e unit) , .. I .... ---- - ---- ----- --- ----------1 

' 27.· I.F - I.Clc;1titrn Factor(:1:-,; pcrc1..·11s11s) I 
• I -··- ---- ----- - ----· ---·- -------------

1

28.i h f>I, r-.._:, R-' \-' 1.1: 30-' 3.rn ., ~~o ., 0.5 ., I 1:.37.500/- (Rs.3.7501- per day) so 

I L'1lfhid,.:rilf!.! 111i11i111u111 1-:l' ()r R:-..5.000/- r~r day. Hence, 330 X 

'~' -i -- _Lli~()()==.16,50.000,_. ________ . ____ _ 

L2_<(J Total Amount calculated . ________ lJ -~•_Si!,_0(_)0(- _ ________ -------J 

DA/Copy of inspection-dated 07.12.2024 
Copy of Show Cause Notice dated 11.12.2024 
Copy of Closure Order and its Compliance 
Cop)' of Complaint filed in llon'hlc NGT 

Kuld~c~EE 
R'-'gional Office, Panipat 

Pc1ge 10 of 12 

---------

Bhup~ 

Rcgionul Officer, Panipat 
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L 

- HARYANA STATE POLLUTION CONTROL BOARD 
SCO No.55, SECTOR-25, HUDA, PANIPAT 

Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr:@gmail.com 
-----------------------------------------------------------------------------------------------------------------------------No. HSPCB/PR/2025/ ,... 6 '? j 

lo Dated O ( - OJ._ - i c))., r 
The Chairman, 
Haryana State Pollution Control Board, 
Panchkula. 

Kind Attn: SEE, SWM Cell (HQ) 

Subject: Recommendation for Levying Environmental Compensation on Mis Sandhu & Co., Ready Mix Concrete Plant, Village Singhpura-Sithana, Panipat. 

11. 
' 

Q. 
I 

' 3 

4. 

5. 

6 

• 7. 

8. 
! 
9 

10. 

11. 

,12. 

13. 

I 

14. 

r-1--J:, 0 

17. 

18. 

19. 

20. 

' 21. 

Name & address of the unit M/s Sandhu & Co., Ready Mix Concrete Plant, Village Singhpura-Sithana, 
Panioat. 

Name and designation of 
officer(s) inspected the unit 

the Sh. Kuldeep Singh, AEE 

-Product(s)and bio-products Ready Mix Concrete. 
Manufacturing process Mixing of Cement, Sand and Aggregates. 
Status of CTE Not obtained 
Status of CTO Not obtained 

- ----Date of inspection of the unit 04/12/2024 
- -Date of commissioning NA 

i Detail of violation observed 1. Unit has not obtained prior CTE/CTO from the Board. 
I during inspection: 2. Not obtained permission from HWRA for ground water extraction I 

3. Not complied with guidelines issued for RMC Plants by HSPCBi 
vide letter no. HSPCB/2013/267-278 dated 24.12.2013. I ! Category of the unit i. Green I I 

ii. Small I 

ComplainUCourt case, if any. Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled as 
Deepak V/s State of Haryana. 

Detail of sampling and analysis of NA I 
' effluenUair emission exceeding the 

norms. 
I Reasons for not collection of samples, No source of Air Emission and effluent generation. I 
1 if not collected. 
I Detail of Show Cause Notice for SCN issued vide letter No.2174 dated 06.12.2024 for Environ men~ 
j closure and Compensation and for closure action. 
1 EC issued with date. 

---· --I Reply of Show Cause Notice, if any Unit reply received dated 12/12/2024. 
1 received. 

-No. and date of closure order issued This Office Endst.No.2372-2375 dated 23/12/2024. 1 
I b~ the Head Office. 

Compliance • of closure order i Compliance has been sent to Head Office vide letter No.2433 datcdl a1212licable. ~0.12.2024 through E-mail and E-Office. 
I Present status of compliance No compliance made by unit. 
I made by the unit, if any after issue o 

show cause notice. 
I Cases for levying 1. Unit has not obtained prior CTE/CTO from the Board. I environmental compensation: - 2. Not obtained permission from HWRA for ground water extraction 

3. Not complied with guidelines issued for RMC Plants by HSPCE31 

I vide letter no. HSPCB/2013/267-278 dated 24.12.2013. --j -□ate of last inspection and sampling NA 
I i.e. prior present inspection (Water 
1 and/or Air and/or other pollution. 

Justification of imposing NA 
environmental compensation for Last 

. five year. 
----
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'22. 

23. 

'24 

25. 

,26. 

?7 

•/8 

' 29 

--~--
en category, - wasl 

NGT Orders datedI 

Final reasoned recommendations in 
respect of EC and documents 
attached to be verified. 

Pl-Pollution Index (Red: 80, Orange:50 
and Green:30) 

I N-No of days of violation 

1 R-Factor in Rupees 

I S - Factor for scale of operation (0.5 
I for micro or s·mall, 1.0 for Medium and 
. _ 1.5 for large unit) 
I LF-Location Factor (as per census) 
I EC=PI X N X R X s X LF 

-

I 
1 Total Amount calculated 
I 

The said unit is a RMC Plant covered under gre 
inspected on 04.12.2024 in compliance of Hon'ble 
18/11/2024 in OA No.1132 of 2024. During inspection it was found that 

hereafter, a sho4 
tter No.2174 dated 
osure action which I 

unit lias not obtained CTE/CTO from the Board. T 
cause notice was issued to the unit vide this office le 
06.12.2024 for Environment Compensation and for cl 
was physically delivered to the unit. 
Unit was sealed on 25/12/2024 in compliance of closur e order issued by 

d compliance has 
.12.2024 through 
12/2024 has not 

this office Endst. No.2372-2375 dated 23/12/2024 an 
been sent to Head Office vide letter No.2433 dated 30 
E-mail and E-Office. The unit in its reply dated 10/ 
submitted any proof of date of commissioning. I 
Therefore, it is recommended that the interi 
compensation may be imposed on the unit from 30 

m environmental' 
/01/2024 (Date o~ i 
pliance of closurc1 

complaint filed in NGT) to 25/12/2024 (Date of com 
order) for ooeratina without CTE/CTO from the Board. 
30 

30/01/2024 (Date of complaint filed in NGT) to 25/1 2/2024 (Date of l 
comoliance of closure order) i.e. 330 Days 
250 

0.5 (For Small) 

1 

30 x 330 x 250 x 0.5 x1= 12,37,500/- (Rs.3,750/- per d ay) so consid~; i. 
minimum EC of Rs.5 000/- per day. Hence, 330 x 5000 = 16,50,000/-
16,50,000/-

l)NCopy of inspection dated 04/12/2024 
Copy of Show Cause Notice dated 06/12/2024 
Copy of Closure order and Its Compliance 

~ 
Kuldeep Singh, AEE 
Regional Office, Panipat 

W-:hS 1¥! frt• !tC M MPS !R#f& i&fii' 4fW1MN!fcl:t"ff e+tGttt,!t fS 

Bhuplwi., 
Regional Officer, Panipat 

AW'0na4 i "F ',..~a 11z ,, & S 
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HARYANA STATE 

---2.520 .., HARYANA STATE POLLUTION CONTROL BOARD 
SCO No.55, SECTOR-25, HUDA, PANIPAT 

Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com 

No. HSPCB/PR/2025/ :211 S-­
To 

r r-----D•l•d II .,__ { µ1-J 
The Chairman, 
Haryana State Pollution Control Board, 
Panchkula. 

Kind Attn: SEE, SWM Cell (HQ} 

Subject: Recommendation for Levying Environmental Compensation on M/s Mannat RMC India Private " 

j1. 

I 
12. 
' 
I 

13. 
: 
4. 
I 

,5. 
' 
16 
I 

[7. 
I 

8 

'9 

I 
I 
,10 . 

' 
:11. 

12. 

1 ]. 
I 

' '.14. 

' 15. 
I 

16 

117. 

18. 

' 19. 

28 

l1 

Limited, {Konark Enterprises{Part-1), Ready Mix Concrete Plant, Village Baholi/Bal Jattan, tj 
Panipat. 

Name & address of the unit M/s Mannat RMC India Private Limited, (Konark Enterprises(Part-I 
Ready Mix Concrete Plant, Village Baholi/Bal Jattan, Pal'!iP.~t 

Name and designation of the Sh. Kuldeep Singh, AEE 
officer(s) inspected the unit 

-·-- -----· 
Product(s)and bio-products Ready Mix Concrete. 

---
Manufacturing process Mixing of Cement, Sand and Aggregates. 

. -------
Status of CTE Not obtained 

.. -
Status of CTO Not obtained 

- - -----
Date of inspection of the unit 05/12/2024 

- . - --
, Date of commissioning NA 
j Detail of violation 

-- ---- ------
observed 1. Unit has not obtained prior CTE/CTO from the Board. 

i during inspection: 2. Not obtained permission from HWRA for ground water extraction 
I 

3. Not complied with guidelines issued for RMC Plants by HSPC I 
vide letter no. HSPCB/2013/267-278 dated 24.12.2013. ---·--

Category of the unit i. Green 
ii. Small 

,--Complaint/Court case, if any. Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled a 
Deepak V/s State of Haryana. ---

Detail of sampling and analysis of NA 
effluent/air emission exceeding the 
norms. -------
Reasons for not collection of samples, No source of Air Emission and effluent generation. 
if not collected. ---
Detail of Show Cause Notice for SCN issued vide letter No.2187 dated 06.12.2024 for Environment 
closure and Compensation and for closure action. 
EC issued with date. -------

1 Reply of Show Cause Notice, if any Reply received dated 10/02/2025 
i received. - - -- ---I No. and date of closure order issued This Office Endst.No.2339-2342 dated 23/12/2024. 
I by the Head Office. --.·-· --·-· - - --- -

I 
Compliance of closure order i Compliance has been sent to Head Office vide letter No.2409 dated 
aoolicable. 30.12.2024 throuQh E-mail and E-Office. 

i·Present ---
status of compliance No compliance made by unit. 

made by the unit, if any after issue o 
show cause notice. 
Cases for levying U). Operating without obtaining prior consent to operate under the Water 

I environmental compensation: - (Prevention and Control of Pollution) Act, 1974 and/or Air (Prevention and 
Control of Pollution Act, 19~). ---- - ---

Date of last inspection and sampling NA 
i.e. prior present inspection (Water 
and/or Air and/or other e9llution_. __ ·-- - - -------- ---
Justification of imposing NA 
environmental compensation for Last 

1 five year. ---·-- - -- - . 
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' 
22. 

1 
Final reasoned recommendations in 

·----------- i 
The said unit Is a RMC Plant covered under green category, was. 

23 

2,; 

25. 

26. 

27. 
?8 

respect of EC and documents 
attached to be verified. 

inspected on 05.12.2024 in compliance of Hon'ble NGT Orders dated1 

18/11/2024 In OA No.1132 of 2024. During inspection it was found thaU} 

unit has not obtained CTE/CTO from the Board. Thereafter, a shov✓il 
cause notice was issued to the unit vide this office letter No.2187 dated 

06.12.2024 for Environment Compensation and for closure action which' 

was physically delivered to the unit. . 

Unit was sealed on 25/12/2024 in compliance of closure order issued by I 
this office Endst. No.2339-2342 dated 23/12/2024 and compliance hasl 

been sent to Head Office vide letter No.2409 dated 30.12.2024. 11 
The unit in its reply dated 10/02/2025 has submitted that the name o~ I 
plant is M/s Mannat RMC India Private Limited instead of Konark; I 

Enterprises which was wrongly told by person available at the time or 
I 

inspection. The plant was purchased plant from Akash Ganga· 

lnfraventures India Pvt. Ltd., A-32, Sector-65, Noida, Gautam Budh 

Nagar, Uttar Pradesh on 17/07/2024. The rent agreement is yet to be 

executed and plant has not started operation. 1 1 

The reply submitted by the unit is not satisfactorily as unit has no~ 

obtained prior CTE/CTO from the Board. 

Therefore, it is recommended that the environmental compensation mayi 

be imposed on the unit from 17/07/2024 (Date of purchase of plant) to. 

25/12/2024 (Date of compliance of closure order) for operating withou~1 

CTE/CTO from the Board'-·-----

! Pl-Pollution Index (Red: 80, Orange:50 30 

I and Green:30) ------ • -& 
17/07/2024 (Date of purchase of plant) to 25/12/2024 (Date of compliance' '.r'-

----------------+-=o..:....f c.::.:l.::..os=-=u:.:..re.:::.....::.o.:..::rd:.=e':...J.r)~i=-=.e:.:.._:. 1?? Dats ____________ _ ____ . , '. 

R-Factor in Rupees 250 :i 

, S - Factor for scale of operation (0.5 0.5 (For Small) ----- ·--- ------- --- i t 
I 

for micro or small, 1.0 for Medium and 
~ 

1.Sforlarge unit) _____ _____________ _ ___ . \, 

1 LF-Location Factor (as per census) 1 ~ 
j ________________ .._ ____________ , .• ---- -----· ---- • 

, N-No of days of violation 

, __ ---------·- _ !flll}_lm~m EC of Rs.5,000/- p~rj~Y..:_Henc~ ... 162 x__5Q_00 = 8,10,000/- : 
1 

I EC=PI x N x Rx S x LF j~ ~ 162 x 250 x 0.5 x1 = 6,07,.500/- (Rs.3,750/- per day) so considcrir.y l 

?9. ; Total Amount calculated 8,10,000/-
! ---·-------- . ___ ., ___ , --·-·-·--- -- - - . .. -

DNCopy of inspection dated 04/12/2024 
Copy of Show Cause Notice dated 06/12/2024 

Copy of Closure order and Its Compliance 

Copy of reply dated 10/02/2025 

Kuldcolgh, AEE 
Regional Office, Panipat 
Panipat 

~ 
Bhupindcr Singh, 
Regional .Officer, 
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! 

\ 

HARYANA STATE POLLUTION CONTROL BOARD 
HARYANA STATE 

~~ SCO No.55, SECTOR-25, HUDA, PANIPAT 

,~.,, Ph. - (0180) 2672037, Telefax - 2664951, E-mail: 

No.HSPCB/PR/2025/ l_ '? 1 3 Dated 1 ·, I\ ~ 

To 
rJ 

The Chairman, 

Haryana State Pollution Control Board 
' 

Panchkula. 

Kind Attn: SEE, SWM Cell (HQ) 

Subject: Recommendation for Levying Environmental Compensation on Mis Mohan Garh 

Engineering & Construction, Ready Mix Concrete Plant, Village Baholi/Bal Jattan, 

Panipat. Or I. Name & address or the unit I 
M/s Mohan Garh Engineering & Construction. Ready Mix 

Con~n:tc Plan!. Vi llagc Bahn I i/13_~ l~'..!_ta~1_. ~an pat. _ 
- - - -

2. Name and designation or the ortit:er(s) Sh. Kulclccp Singh. /\LL 

inspected the unit 

3. Product(s) and bio-products Ready Mix Concrete 

4. Manufacturing process Mixing of Cement, Sand and Aggregates 

5. Status of CTE Not Obtained 

6. Status of CTO Not Obtained 

7. Date of inspection of.the unit 05/12/2024 . 

8. Date of cominissioning NA 

9. Detail of violation observed durin° c I. Unit has 1101 obtained prior CTE/CTO form the Board. 

inspection: 
2. Nol obtained perm1ss1on from HWRA for ground water ... 

extraction. 

3. Not complied with guidelines issued for RMC Plants by 

HS PCB vide No.HSPCB/2013/267-278 dated 24.12.2013. 

-
!O. Category of the unit 

I. Green 
.. 

Slllall Scale 11. 

II. Complaint / Cou11 t:asc. i r ait). Mc111n pending. hclilrc I lt)n. bk N(jl in 0/\ NP. I 132 or 202--1 

titled as DL·cpa~ V/s St;ltl' ()r11ana11a. 

12. Detail of sampling and analysis of NA 

effluent/air em1ss1011 exceeding the 

norms. 

13. Reasons for not collection of samples, No Source of air emission and effluent generation. 

if not collected. 

14. Detail of Show Cause Notice for EC SCN issued vide letter No.2196 dated 06.12.2024 for 

issued with dale. 
Environment Compensation and for closure action. 

I 5. Reply of Show Cause Notice. if any Yes. Reply received on 11.02.2025 

received. 
No. and date of closure order issued by This office Endst.No.2359-2362 dated 23.12.2024. 

--

16. 
the Board 

17. Compliance of closure order if Compliance has been sent to Had Office vide letter No.2418 

applicable. 
dated 30. I 2 .202..J thrnu!.!.'1 F-111a i I and [-Onice 
---- ~ 

. 

18. Present st;-itus or cornpliam:c 111:"k In ~() cn111pl i:111n· 111:Hlc h~ t hL· 1111 it. 

the LIil it. ii' illlY itlkr l~',lll' ()r ... 111," 

cause notice. 

19. Cases for levying environmental (J) Operating "itlwut ohtainint! 1)rior c011s•, l - ~ 
L • 1.:n lo 01)era1 d 

compensation:-
the Water (Prevention and Control of p II . ' e un er 

0 ution) Act. 1974 

Page 11 of 12 

---
- J 
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20. Date of last mspection and sampling 

_1.e. pno~ present inspection (Water 
and/or Arr and/or other pollu1 ion 

and/or Air (Prevention and Control of Pollution Act, 1981. 

NA 

21. ' • ,- • • us11 ica11l)ll l)f imposing l'll\ inH1111c111al I N,t\ 

co111pcnsaI il)II fnr l;i._I Ii, l', l';ir 

I· ina I rca::..orH:d n:cnn1111cnda1 ions 111 ' 

respeq of, LC _and docu111cn1s a11ached 
10 be verified. 

I he :-.aid 1111i1 i:-. a RMC plant co,·cred under green category. was 

inspcctl·d 011 05.1 ~.20~4 in cnrnplic111ce or I lon·blc NGT Orders 

dc11ed 18.11.2024 in OA No'. I 132 of 2024. During inspection it 

was found 1ha1 unit has 1101 obtained CTE/CTO from the Board. 

Thereaf-ter. a show cause notice was issued to the unit vide this 

orticc lcucr No.2196 dated 06.12.2024 for Environment 

Compensation and for closure action which was physically 

: dclin:rcd 10 the unit. 
Unit was sealed on 25.12.2024 in compliance of closure order 

issued by this office Endst.No.2359-2362 dated 23.12.2024 and 

compliance has been· sent to Head office vide letter No.2418 

dated 30.12.2024 through E-mail and E-Office. Unit in its reply 

dated _11/02/2025 has submitted that they had shifftec: the~ant 

I

I from Banner. Rajasthan lo Panipat on 08.08.2024 and St( \ed 

1 

0IK-rat ion nr plant 011 0~.09.2024 after calibration. Therefo~ it 

1 
is l"l'l'lllll111c1Hkd Ihat Ihc c11virn11111e111al compensation may be 

L 
i111pus1..'d 011 the u11i1 from 05.09.2024 (Date of Calibration of 

plant) 10 25.1 ~.2024 ( Dat<: or cn111plia11cc of closl1re order) for 

_ ___ ___ OJJeratinl.!. without CTUCTO from the Board. 
--- - ------ -· --- ~-- -- -- - --- ---- - - ----- - ---------l 

23. Pl - Pollution lnde., (Red : 80. Orange 30 

: 50 and Green : JO) __ ........:_ _______ --+-------· 

24. !\. - No of days of '-:iolc1tion 02.09.~0~..J ( Dale of Cc1libra1io11 of planl),fo 25.12.2024 (Date of 

, compliance of closure order) i.e.I15 Days. 

~ '_B_ - F~clor in Rupees _________ ~~0 ______________________ ---1 

26. S - Factor for scale of operation (0.5 0.5 (For Small) 

I for micro or small~ 1.0 for medium and· 

1.5 for large unit) 

27. LF - Location Factor (as per census) 

28. EC= Pt x N x R x s x Lr 30 x 115 x 250 x 0.5 x I =4.31,:250/- ( Rs.3. 750/- per day) so 

considering minimum EC of Rs.5,000/- per day. Hence, 115 x 

5000= 5. 75.000/-

DA/Copy of inspection <hated o:;.12.2024 

Copy of Show Cause Notice dated 06.12.2024 

Cop)· of unit repl)' <.lated I 0.02.2024 

Copy of Closure· Order and its Complianc<' 

l<uld~,AEE 
Rcoional Office, Panipat 

" 

Page 12 of 12 
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B h u p1 ~.r.•ef.;2fi\,,.. 
Regional Officer, Panipat 
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HARYANA STATE 

~ 

HARYANA STATE POLLUTION CONTROL BOARD 

SCO No.55, SECTOR-25, HUDA, PANIPAT 

Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbrop[(t1lgmail.com 

No.HSPCB/PR/2025/J7/C/ 
To 

Dated IJ~o:l-dl~ 

The Chairman, 

Haryana Stale Pollutin11 Contrnl Board. 

Panchkula. 

Kind Attn: SEE, SWM Cell (HQ) 

Subject: Recommendation for Levying Environmental Compensation on M/s Nav Rattan 

Construction Co., Ready Mix Concrete Plant, Village Dadlana, Panipat. . - --

I. Name & address of the unit -Mis Nav R;llan c-Zrnstruction C-o~;ady Mix Concrete Plant, 

Village Dadlana. Panipat. 

2. Name and designation of the officer(s) Sh. Kuldeep Singh, AEE 

inspected the unit 
3. Product(s) and bio-products Ready M·ix Concrete 

4. Manufacturing process Mixing of Cement, Sand and Aggregates 

5. Status of CTE Not Obtained 

6. Status of CTO Not Ohtained 

7. Date of inspection of the l_!_llit 04112/202~ 
- - --· - -- - - - -- ------ - - - -- - --------

8. Date of commission in!.!. NA 

9. Detail of violation observed during 
'-

I. Unit has not obt_ained prior CTE/CTO form the Board. 

inspection: 2. Not obtained perm ISSIOll from HWRA for ground water 

extraction. 
3. Not complied with guidelines issued for RMC Plants by 

HS PCB vide No.HSPCB/2013/267-278 dated 24.12.2013. 

10. Category of the unit I. Green 
.. 

Small Scale 11. --- -

11. Complaint I Court case. if any. Matter pending before Hon ·ble NGT in OA No. I 132 of 2024 

titled as Deepak V /s State of Haryana. 

• I 2. Detail of sampling and· analysis of NA 

effluent/air em1ss1on exceeding the 

nonns. 
13. Reasons for not collection of samples, No Source of air emission and effluent generation. 

if not collected. 
14. Detail of Show Cause Notice for EC SCN issued vide letter No.2168 dated 06.12.2024 for 

issued with date. -
Environment Compensation and for closure action. 

---- Unit reply received dated I 0~02.20i5. - ------ -
I 5. Reply of Show Cause Notice. if any 

received. 
16. No. and date of closure nrdcr issued by This of'lice Endst.No.2363-2366 dated 23.12.2024. 

the Board 
17. Compliance of closure order ii' Co111pl ia11cc has been sent to I lad Ortice , ide letter No.2-C I I 

applicable. - - - -- dated .10.12.202-l 1hrn11~h 1: .. 11wil and 1-.-Oflicc. I 
Present status of compliance made by No compliam.:c made h) the unit. - -

18. 
the unit, if any after issue of show 

cause notice. 
19. Cases for levying environmental (J) Operating ~ithout obtaining prior consent to operate under the 

compensation:- Water (~revention and Control of Pollution) Act, 1974 and/or Air 
(Prevention and Control of Pollution Act, 1981 . 

Page 1 of 12 
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l 

20. Date of last inspection and sampling. 

1.e. prior present inspection (Water 
and/or Air and/or other pollution 

NA I 

21. Justification of imposing environmental 
compensation for last five year 

22. Final reasoned recommendations 111 

respect of EC and documents attached 
to be verified. 

NA 

The said unit is a RMC plant covered under green category, was 

inspected on 04.12.2024 in compliance of Hon 'ble NGT Orders 

dated 18.11.2024 in OA No. I I 32 of 2024. During inspection it 

was found that unit has not obtained CTE/CTO from the Board. 

Thereafter. a show cause notice was issued to the unit vide this 

ofiice letter No.2168 dated 06.12.2024 for Environment 

Compensation and for closure action which was physically 

delivered to the unit. 
lJnit was se<1led 011 25.12.2024 in compliance of closure order 

issued 11" this ()nice Endst.No.~.163-2366 dated 23.12.2024 and 

! u 1111pl i:1ncL' ha~ been Sl'lll 10 I kad office vide letter No.2421 

I d.ill'd 30.12.2024 through L-111ail and E-Office. The unit in its 

reply dated I 0.02.2025 has submitted that they have calibrated 

plant on 20.11.2024 before starting the operation. Unit has 

purchased DG set for power supply on 14.11.2024. 

Therefore, it is recommended that the enviroilme~t~ 

compensation may be imposed on the unit from 20.1 I .2~ 

(Date of Calibration of plant) to 25.12.2024 (Date of 

cnmpliance of closure order) for operating without CTE/CTO 

from the Board. 

Environment Com11ensation to be levied on Industrial Units 

23. j Pl - Pollution Index (Red : 80, Orange 30 

1 
__ J__:_ 50 and Green : 30) 
I 2-t I N - No of days of violation 20.11.2024 (Date of Calibration of plant) to 25.12.2024 (Date of 

; / 1 compliance of closure order) i.e.36 Days 
~{ - l.-;1c1or i11 RupL'L·,--------+:-~-)-0_.,__ ________ .:__ __ __,~ ________ __J 

• - - - -· - -------J 

I 26. \ - l·acl\,r l°llr sc:1k lll° 11p~·r:1till11 ((IS !I.~ (hir S111:1IIJ 

I I lt)r 111icro llr s111.1II. 1.0 ltn 111cdi11111 ;111d 1 

1.5 f,x large unit) 
-- --------~ 
27. LF - Location Factor (as per census) 

28. EC= Pl x N x Rx S x LF 

l 29. Total Anwunt calculated 

\ 

________________________ __, 

30 x 36 x 250 x 0.5 x I= 1,35,000/- (Rs.3, 750/- per day) so 

considering minimum EC of Rs.5,000/- per day. Hence, 36 x 

5000= 1,80,000/-
1,80,000/-

DAiCopy of inspection datrd 0-t 12.2024 
Copy of ~how Cause Notice dated 06.12.202-t 

Copy of unit reply dated I 0.02.2024 
Copy of Closure Order and its Compliance 

Kuld,•~1. AU•: 1>1 .aM, s~---
> 1lJ jllfl( l'r . mgh, 

Regional Offic<.·, Panipal l<cgional (>flkcr, Panipat 

Page 2 of 12 

63

224



Annexure-22

64

225



65

226



I 

I 

-
HARYANA STATE 

~ 
~ 

,;,; I ,, • • I ►1• 

HARYANA STATE POLLUTION CONTROL BOARD 

SCO No.SS, SECTOR-25, HUDA, PANIPAT 
Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com 

I; 

______________________________________________________________________ , _________ _ 
No. HSPCB/PR/2025/,. ( 8'1 
To 

Dated Ob- O }_- J. o J-r 

The Chairman, 
Haryana State Pollution Control Board, 
Panchkula. 

Kind Attn: SEE, SWM Cell (HQ) 

Subject: Recommendation for Levying Environmental Compensation on M/s Newtech Construction Co., 

Ready Mix Concrete Plant, Village Dadlana, Panipat. 

/1. Name & address of the unit M/s Newtech Construction Co., Ready Mix Concrete Plant, Village/ 1 

I 
1- -

Dadlana, Panioat. - I J 
~-
I 
'3_ 

ig 

Name and designation of the 
officer(s) inspected the. unit 

Sh. Kuldeep Singh, AEE I : 
1, 

-------------------------- 1-1--------------------------------------

Product(s)and bio-products Ready Mix Concrete. 
~-------------------------+----------------------------------------------

Manufacturing process Mixing of Cement, Sand and Aggregates. 

Status of CTE Not obtained 

Status of CTO Not obtained ------------ I • J 

. __ D_a_te_o_f_in_s_p_e_ct_io_n_o_f_th_e_u_n_it ___ --1--N0_4A_1_12_12_0_2_4______________________ 

1

/ ~ 
Date of commissioning 

ij 
Detail of violation observed 1. Unit has not obtained prior CTE/CTO from the Board. / f'j 
during inspection: 2. Not obtained permission from HWRA for ground water extraction. J 

3. Not complied with guidelines issued for RMC Plants by HSPCB/ ~ 
vide letter no. HSPCB/2013/267-278 dated 24.12.2013. ' 

': O. , Category of the unit i. Green l ~ 

ii. Small , 
I 

-- Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled asl n 
Deepak Vis State of Haryana. / ·11 . Complaint/Court case, if any. 

--------------;--__._ ______ ____.. ________________ __,; 

12. 

1 

Detail of sampling and analysis of NA 
1

, 1~ 

effluent/air emission exceeding the 
; 

norms. 1

1 ~ 

;13 I Reasons for not collection of samples, No source of Air Emission and effluent generation. ~ 

if not collected. 
£ 

i14 Detail of Show Cause Notice to, SCN issued vide letter No.2162 dated 06.12.2024 ·for Environmen~ ~ 
1 I closure and Compensation and for closure action. / • 

llf/lltrr EC issued with date. 
J 

ti ✓.1o. ·/Reply of Show Cause Notice, if any Unit reply received dated 10/12/2024 ------ ;'/~-' 

:..1 ' received. 
h- 1 6 !-:-:N:..::o.=an-=-d~d:--at:-:e~of;--:;cl::-os=u-::r=-e-::o::rd~e=-=r:--i'=-ss=u-::e:-:.dt:Tra:h:::is::--:O~ffi=ce:-;::E::nd~s:-;t~. N-;-:o:--;.2:;;3;-;;6~8-;:-2;-;;3:::7:-;-1 ~d:--a-=-te~d:-::2:-:3:-:-/1-:--:2:-/2_0_2_4 __ --- --- · 

ii I _ _Qy the Head Office. 
fi ' c 1· f I de • Co 1· h b t t H ~J 
f? ,17. omp 1ance o c osure or r I mp 1ance as een sen o ead Office vide letter ·N0

_2427 - : -• 

applicable. t30.12.2024 throuQh E-mail and E-Office. datcdj 

Present status of compliance No compliance made by unit. ' -- - -----

1

-I' ,r.;~ 

made by the unit, if any after issue o 
,, 

/ show cause notice. 

~ -,.i 
f 18 
• l 

r !19. f Cases for . levying 1. Unit has _not obtain_ed_ prior CTE/CTO from the Board · ~ 1:• 

I 
environmental compensation: - 2. Not obtained perm1ss1on from HWRA for r • 1 

. 
20 Date of last inspection and sampling 

i.e. prior present inspectio~ (Water 

3. Not complied with guidelines issued for 9R~u~dp7ater extraction 

vide letter no. HSPCB/2013/267-278 dated 24 12 
ants by HSPCB , 

NA • :2013. i 
------ , l 

I.-E.a~nd~/~o~r A~i~r~a!..!:nd~/~o~ro~t~h~er7Pi::.:
1o~ll=u-"it10:::;n;;;:.~~iii:i~------.------------- _ 

Justification of imposing NA 
21 I environmental compensation tor Last 

_!]ye year!:,.:_. _________ .,__ ________________ _ 

-----

wzflNm .El twee 
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f. 

,, 
' I 

• J 
i 

r tt a 

f2, - Final reasoned recommendations in 
respect of EC and documents I 

I 

\ 

I 
I 
I 

23. 

124. 

I 

i25. 
I 

[26. 

').7 

28 

29. 

attached to be verified. 

Pl-Pollution Index (Red: 80, Orange:50 
and Green:30) 
N-No of days of violation 

R-Factor in Rupees 

S - Factor for scale of operation (0.5 
for micro or small, 1.0 for Medium and 
1.5 for large unit) 

, LF-Location Factor (as per census) 
--

I EC=PI X N X R X s X LF 
I 

/ Total Amount_calculated 

DNCopy of inspection dated 04/12/2024 
Copy of Show Cause Notice dated 06/12/2024 
Copy of Closure order and Its Compliance 

~· 

Kuldeep Singh, AEE 
Regional Office, Panipat 

mrwzrzs . Ji 
~ 

The said unit is a RMC Plant covered under green catego.-Y,d 
was \i 

inspected on 04.12.2024 in compliance of Hon'ble NGT Orde~nd 
18/11/2024 in OA No.1132 of 2024. During inspection it was ~o a 5 

ated .l 
tha 

unit has not obtained CTE/CTO from the Board. Thereaft~1•62 d 
cause notice was issued to the unit vide this office letter No. tion w h1Ch 
06.12.2024 for Environment Compensation and for closure ac 

was physically delivered to .the unit. der issue 
Unit was sealed on 25/12/2024 in compliance of closu~e or mpliance dh~i t 
this office Endst. No.2368-2371 dated 23/12/2024 an 

O 1
c; 2024 thr ough ~ 

no been sent to Head Office vide letter No.2427 dated 3 
11212024 has 

E-mail and E-Office. The unit in its reply dated 10 
submitted any proof of date of commissioni~g. nsation 
Therefore, it is recommended that the environmental ~"!1~efiled in N 
be imposed on the unit from 30/01/2024 (Date of comp ain t'n wit 
to 25/12/2024 (Date of compliance of closure order) for opera 

I 
g 

CTE/CTO from the Board. 
30 

30/01/2024 (Date of complaint filed in NGT) to 25/12/2024 (Date 

compliance of closure order) i.e. 330 Davs -. -

250 -

0.5 (For Small) 

---·• .. j' 
·-

1 
30 x 330 x 250 x 0.5 x1 ~ 12,37,500/- (Rs.3, 750/- per day) so consideri 
minimum EC of Rs.5,000/- per dav. Hence, 330 x 5000 = 16,50,000/-
16,50,000/-

--

Bhupin~ 
Regional Officer, Pahipat 

' 

J 
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*** This is system generated certificate ***

Inspection no. :  32906081
HROCMMS ID :  23PIT3908956

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s New Tech (Unit II), VPO-Dadlana, refinery Road, Panipat has established a Ready mix
cement concrete irrespective of investment cost at VPO-Dadlana, refinery Road, Panipat which is polluting
in nature;

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 12-Jan-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1. The unit was visited by concerned field officer with CM Flying Squad Team Karnal and during the
inspection found unit has not obtained CTE/ CTO from the Board.
2. Unit has not obtained HOWM authorization under HOWM Rules 2016.
3. Unit has not provided Display Board on Main Gate as per provisions of HOWM Rules 2016.
4. Unit has not provided storage facility for Hazardous Waste as per HOWM Rules 2016.
5. Unit has not made agreement with authorized recycler for disposal of used oil.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panipat vide
his letter HSPCB/PAN/2023/INS/32906081SCNCC001 dated 18/01/2023 but the unit has not submitted the
reply;

                                                                                    
				Whereas, Regional Officer, Panipat vide his recommendation letter number
HSPCB/PAN/2023/RO/INS/32906081CONCR001 dated 06-Feb-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s New Tech
(Unit II) VPO-Dadlana, refinery Road, Panipat by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
effect.
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*** This is system generated certificate ***

Inspection no. :  32906081
HROCMMS ID :  23PIT3908956

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, PANIPAT

                                                                                    
2. Executive Engineer, UHBVN Operation Division, PANIPAT. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Panipat. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s New Tech (Unit II) VPO-Dadlana, refinery Road, Panipat

                                                                                    
5. Executive Engineer, Municipal Corporation/PHED Division, PANIPAT. He is directed to disconnect the
water supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
                                                                                    
                                                                                    

Bhupender Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
10-Mar-2023

P Raghavendra    RAO
 Chairman

Endst. No.:HSPCB/PAN/2023/INS/32906081CONCO001-
005

Dated:14-Mar-2023
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HARYANA STATE POLLUTION CONTROL BOARD 
HARYANt. STATE 

~ SCO No.55, SECTOR-25, HUDA, PANIPAT 

'-~•, Ph. - (0180) 267~037, Telefax - 2664951, E-mail: hspcbropnt,.gmail.com 

No.HSPCB/PR/2025/o{,zjo • Dated /j-t>~-o?oJ J 
To 

The Chairman, 

Haryana State Pollution Control Board , 

Panchkula. 

Kind Attn: SEE, SWM Cell {HO) 

Subject: Recommendation for Levying Environmental Compensation on Mis RSB Project Pvt. Ltd., Ready 

Mix Concrete Plant, Village Singhpura-Sithana, Panipat. 

/ °!'Jame & address or the unit I. M1s RSB Project Pvt. Ltd .. Rcadv Mix Concrete Plant. Village I 

ff 
Sin:!hpura-Sitlrnna. Panip;ll. I 

Name and designation or thc olfo.:er(q Sh. "uldt.:L'P Singh. ;\1-:l·: I 
t inspected the unit 

I 

3. Product(s) and bio-products Ready Mi., Concrete - -

4. Manufacturing process Mixing of Cement, Sand and Ag_gregates 

5. Status of CTE Not Obtained 

6. Status of CTO Not Obtained 

7. Date of inspection of the unit 04/12/2024 

8. Date of commissioning 
. 

NA 

9. Detail of violation observed durino ::, I. Unit has not obtained prior CTE/CTO form the Board. 

inspection: 2. Not obtained permission from HWRA for ground water extraction. 

" Not complied wiih guidelines issued for RMC Plants by I ISPCB 
.) . 

vide No.HSPCB/2013/267-278 dated 24.12.2013. 

10. Category of the unit I. Green 
11. Small Scale 

II. Complaint/ Court case. if any. Matter pending before Hon 'ble NGT in OA No. I 132 of 2024 titled as 

Dcepak V/s State or Haryana. 

12. Detail of sampling and a11alvsis of NI\ I 
effluent/air emission L'.,cl'cdin~ tlh.' nonn:--. 

I 

-- -- -

D. Reasons for not collection or samples. ii° No SourcL· 1>1° air crni:--sio11 ;111d diluent gc11L'r;1tiu11. 

~· not collected. -- -----___ .,,. --- -- -

14. Detail of Show Cause Notice for EC issued SCN issued vide letter No.2177 dated 06.12.2024 for Environment 

with date. 
Compensation and for closure action. 

15. Reply of Show Cause Notice, if any Reply received dated 23.01.2025. 

received. 

16. No. and date of closure order issued by the This office Endst.No.2376-2379 dated 23.1 :2.:~024. 

Board 

17. Compliance of closure order if applicable. Compliance has been sent to I lad Office vide letter No.2430 dated 

30.12.2024 through E-mail and E-Oflice. 

Present status of compliance made by the No compliance made by the unit. 
- ------ -- -

18. 
unit, if any after issue of show cause notice. 

19. Cases for levying environmental (J) Operating without obtaining prior consent to operate under the 

compensation:- Water (Prevention and Control of Pollution) Act. 1974 and/or Air 

( PrL'Wllt ion :ind Cont ml of Pollu1 ion /\ct. I ()81. 
-----

20. Date of last i11srcctio11 and -;;1111pli11g I.L'. NA 

prior prc:--L'lll i11spn:tio11 ( 'A';tll'f" :111d ,,r :\1r I 

and/or othl'r pollut_iun _______ __ _
1 

_ - - - ---- - I 

21. Justification of I111pos1ng L'll\ ll'OllfllL'lll:tl :\1\ -
compensation for la~l live }Car -

22. Final reasoned recommendations in respect The said unit is a RMC plant covered under green :-----

of EC and documents attached to be • d O category was 
mspecte on 4.12.2024 in compliance of Hon 'ble NGT 

O 
d ' ' 

verified. 
18.11.2024 in OA No.1132 of 2024. During inspect. . r ers dated 

ion It was found 

Page S of 12 
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I )"' 
i --'· Pl - Pollution lnde.\ (Red : 80. Orange: 50 

and Green: 30) ~----------
N - Nil of da,·s tif, 1ula1i1,11 

that unit has not obtained CTE/CTO from the Board. Thereafkr, a 

show cause notice was issued to the unit vide this office letter No.2I77 

dated 06.12.2024 for Environment Compensation and for closure 

action which was physically delivered to the unit. Unit was sealed on 

25.12.2024 111 compliance of closure order issued by this office 

Endsl. No.23 76-2379 dated 23.12.2024 and compliance has been sent 

111 I kad lll°licc.: vicle letter No.2-130 da1cd 30.12.2024 through E-mail 

;111d I-:-C >l'lic1.· 

I h1.· unII 111 rh rcpl;, daIcd 23.0 I .2025 h.Js submi1tcd the documents of 

i1:-- n 1111111i:-:--11111111g. /\:-- per 1hc repl;, ,uh111i1tcd hy the unit has made 

lease agn:e111c11I of land on 2-l.I I .202.3 and shifted 1ha1 RMC Plant at 

site on 29.1 1.2023. Thcrcaflc:r. an application for the Change of Land 

lJsc (CI.U) was submitted 10 thi.: concc:rncd authorities on 09.01.2024. 

Due to unforeseen delays 111 the CLU approval process, the 

establishment of the: plant at the designated location was delayed, 

i111pac1i11g the 1i111elinc fix its setup. The plant was successfully erected 

at the Panipat Pl1R site on 10.09.2024. and calibration of the plant was 

done on 23.09.2024. 

Therefore. it is recommended that the environmental compensation 

may be imposed on the unit from 29.11.2023 (Date of RMC plant 

shifting) to 25.12.2024 (Date of compliance of closurt· order) for 

operating without CTE/CTO from the Board. 

30 tjl 

21>. I I .2023 ( Dale or RMC plant shifting) to 25--.1-2·_-2_0_2_4_(_0_;-tc~ 

I ________________________ ..__,n~anc1.· 111· c losurc.: order) i.e.: _3_9_J_D_a~,·_s ___________ ~ 

250 --·-- ----- ------- ---------i 

I 26. S - Factor for :scale or op1.·ration (0.5 for 0.5 (For S111all) 

i micro or small. 1.0 for mcdium and 1.5 for 

I C).11{ - FaC1Cu· ;n RuQCcs _ _ _ 

I lan!.c unit_:_) _______________ +-----------------·---·-----------
~7. LI-' - Location h1c1u1 (as per c.:cn~us) 

: 28. / F.C Pl., N ., R~S~ I.I-' 

,_ I - - - -
/ 29. I ·1 utal /\111011111 calculated 

DA/Copy of inspection dated 04.12.2024 
Copy of Show Cause Notice ~ated 06. !2.2024 
Copy of Closure Order and its Compliance 
Copy of unit reply dated 23.01.2025 

Kul~•gh. AF.f 
Regional Ofli<·c. Panipal 

>0 ., 393 :x 250 ., 0.5 ., I 14.73.750/- (Rs.3.750/- per day) so 

n111:-iLkrr11g 111111i111u111 EC ,,r R~.5J)00 - per day. I lcncc. 393 >- 5000 

19.(,5_000 -

,-, 9,65,000/-

Page 6 of 12 

11.n 0.-:r 
Bl1111ii11~ 

lh-gional <Hlkrr. Punipat 

73

234



Annexure- 27

74

235



75

236



,--

-
HARYANA STATE 

-~ ,.._,. HARYANA STATE POLLUTION CONTROL BOARD 

SCO No.55, SECTOR-25, HUDA, PANIPAT 
Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com 

NGTMATTER 

No. HSPCB/PR/2025/ ~ ?o b 
To 

Dated Io /o .!l (:;_ o .t <; 

The Chairman, 
Haryana State Pollution Control Board, 
Panchkula. 

Kind Attn: SEE, SWM Cell (HQ) 

Subject: Recommendation for Levying Environmental Compensation on M/s SKF Enterprises, Ready 

Mix Concrete Plant, Village Singhpura-Sithana, Panlpat. 

[1. - Name & address of the unit 

I 
'.2. Name and designation of the 

M/s SKF Enterprises, Ready Mix Concrete Plant, Village. Singhpura7 ft 
Sithana, Panipat. 1 It 

officer(s) inspected the unit 
l -

---i-s_h_. -K-ul-de_e_p_s_in_g_h_, _A_E_E ____________ ------ j r: 

:3 Product(s)an9 bio-products 
I 
I Ready Mix Concrete 

---
,4. Manufacturing process 

6_- Status of CTE 

Mixing of Cement, Sand and Aggregates 

Not obtained 
: 

I 6.f Status of CTO Not obtained 
I - ----------------!---------------'-----

--·----

·7. 
' -
-8. 
I 

'9. 

;10. 
I 
I 

111. 
-

! 

,12. 

I 

,13. 
I -:14_ 

Date of inspection of the unit 04/12/2024 

• Date of commissioning NA 

Detail of violation observed 
--+----------------------------

1. Unit has not obtained prior CTE/CTO from the Board. 

during inspection: 2. Not obtained permission from HWRA for ground water extraction. 

3. Not complied with guidelines issued for RMC Plants by HSPCB 

Category of the unit 
vide letter no. HSPCB/2013/267-278 dated 24.12.2013. • ~1 

i. Green - -- • I ES 

ii. Small I~.,. 

ComplainUCourt case, if any. Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled ·as/ 1
1 

Deepak Vis State of Haryana. 1
1 \ 

t---::---::------:::-----:----;--;----;-~;-:--------..__ ______________ ___J ~. 

Detail of sampling and analysis of NA 1 ~ 

effluenUair emission exceeding the I ~~ 

1 norms. ,;.:-::=-=:-:=:--::-;-;-;-:-;:-::-:-;-----:----:--~--:----~-------J d 
1 

Reasons for not collection of samples, No source of Air Emission and effluent generation. j t, 
if not collected. 

i 

Detail of Show Cause Notice for SCN issued vide letter No.2171 dated 06.12.2024 for Environment!~ 

l-

11ti. 

closure and • Compensation and for closure action. / l,\; 

EC issued w.:.::ith~da~t.::...e·'--~-::--:-:--;-;--:-:=-:-1n.=-=::;:-:-:-::.=::--:;::~;--;-;;-;;-;~;:;:-:--------- 1 
Reply of Show Cause Notice, if any Received on dated 16/12/2024. • t 

16. 
I 

'17. 

received. ---;r:;:;-:----;;:-:;;;--..::--:--:-:--:--:::::-::-::-::-=-=--:--------- c 

No. and date of closure order issued This Office Endst.No.2380-2383 dated 23/12/2024. ---- Ii~ 

_QY the Head Office. -;~=::,;:::-::-~-:--;::-:-::----:~~------- _____ 
1 ~ 

118. 

compliance of closure order i Compliance has been sent to Head Office vide letter -No 2436 d t : I 
aoolicable. 130.12.2024 throuoh E-mail and E-Office. . • a ea/ 

Present status of compliance No compliance made by unit. , • 

made by the unit, if any after issue o , ~ 
f 

119. 
I 

show cause notice. . ___ 1 ?· 
cases for levying 1. Unit has _not obtain_ed_ prior CTE/CTO from the Board. : M 

environmental compensation: - 2. Not obtaIn~d pe~mIssIon from HWRA for ground water extra r If 
3. ~ot compiled with guidelines issued for RMC Plants by H~~~;i ~.: 

v1de letter no. HS~CB/2013/267-278 dated 24:_!2.2013. ., 

Date of last inspection and sampling NA -- ____ . L'1 

i.e. prior present inspection (Water : rJ 

and/or Air and/or other pollution. ~ 

(21. Justification of imposing NA ------

environmental compensation for Last 

five year. 
L.:;..::.=....i_.=...:__---------~---------·----------- -----

t .:-z::c1r: 192:RSIM 4i WM Htt ¼! FF&&iA 
£¥&WY t--ta; iffNfCt C: $f£,."!tS.7 .. 
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-----

[ 
;22. Final reasoned recommendations in 

respect of EC and documents 

attached to be verified. 

The said unit is a RMC Plant covered under green category, was! 1; 
inspected on 04.12.2024 in compliance of Hon'ble NGT Orders dated 

18/11/2024 in OA No.1132 of 2024. During inspection it was found tha ) 

unit has not obtained CTE/CTO from the Board. Thereafter, a sho 

cause notice was issued to the unit vide this office letter No.2171 dated 

• I 
06.12.2024 for Environment Compensation and for closure action w 

was physically delivered to the unit. • • . 
, ' 

1 
·j 

(. 

I 
i23. 

I 
,2-1. 
I 

125. 

125 
I 

Unit was sealed on 25/12/2024 in compliance of closure order issued b 

this office Endst. No.2380:2383 dated 23/12/2024 and compliance has 

been sent to Head Office vide letter No.2436 dated 30.12.2024. 

The unit in its reply dated 16/12/2024 has submitted the documents of its/ l 
commissioning which are as follows:- , 1 

1. Copy of date of calibration of Batching Plant-25/10/2024 /1 !1 

2. Copy of supply order for concrete dated 09/10/2024. ;J 

3. Copy of Rent Agreement dated 20/10/2024. / r~ 
As per the purchase order of RMC Plant and calibration of the same wracs.// f-1

1

-

done on 25.10.2024 before starting operation of RMC Plant. Thereto iJ 
date of start of operation of RMC plant may be taken from 25/10/2024 to, fii 
date of sealing of plant done by HSPCB on 25.12.2024. , r~ 

I •• 

Therefore, it is recommended that the environmental compensation maY) bl 

be imposed on the unit from 25/10/2024 (Date of Commissioning of unit)1 ~ 

to 25/12/2024 (Date of compliance of closure order) for operating withou~ ~ 

CTE/CTO from the Board. ____ 
1
/ .,-~.~--

Pl-Pollution Index (Red: 80, Orange:50 30 
, 

and Green:30} 
~N~-~N-;-_o-o--:;f:'--'d;=-a:..:..:y::..:s:.1..07f v-:i-ol:-a-:-tio-n-----+2-5-/-10-/2--024 (Date of Commissioning of unit) to 25/12/2024 (Date·. of~}, 

compliance of closure order) i.e. 62 Days j 

R-Factor in Rupees 250 
·---- , j ;:i / 

; ,-: 

S - ~actor for scale of operation (0.5 0.5 (For Small) - - ~ ' f ~ 

for micro or small, 1.0 for Medium and 
tJ 

,_ 1.5 for laroe unit} _________________ ___ / ~J 
27. I LF-Location Factor (as per census) 1 

- • -- : ~ ... 

211 ; EC=PI x N X Rx S x LF --- 30 • 62 250 --- 1 ~ 

- • . ____ _______ . ~ x x 0.5 x1= 2,32,500/- (Rs.3,750/- per day) so considering! fill 

_ _ __ minimum EC of Rs.5,QQ0/- per day. Hence, 62 x 5000 = 3, 10,000/- • ,: ~-

,29 j Total Amount.caiculated 3,10,000/- 1 
• ···-- v 

1----------:,---''----------------- :~.' 

DNCopy of inspection dated 04/12/2024 
-· ·------ r.J, 

Copy of Show Cause Notice dated 06/12/2024 
J 

Copy of Closure order and Its Compliance 
P 

Copy of Unit Reply 16/12/2024 

~ 
Kuldeep Singh, AEE 
Regional Office, Panipat 

Panipat 

• rfa: 44¢i·UIDl:Wii@kMiiBW®BiW;:wRb±&tfi ,ua,awa•t◄&to s w;-4 

Bhu~• 

Regional Officer, 

40 $ht;; •e i4f::e iii=~ 
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HAAYAHA STAJJl 

~ 

HARYANA STATE POLLUTION CONTROL BOARD 
SCO No.55, SECTOR-25, HUDA, PANIPAT 

'Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com 

----------------------------------- -------------
No. HSPCB/PR/20251,16 g ~ 
To 

Dated o t - o 2 - J a 2 S-

The Chairman, 
Haryana State Pollution Control Board, 
Panchkula. 

Kind Attn: SEE, SWM Cell (HQ) 

Subject: Recommendation for Levying Environmental Compensation on M/s VRC Construction Company 
(Part-2), Ready Mix Concrete Plant, Village Baholi/Bal Jattan, Panipat. 

11. 

b. 
I 
I 

-
Name & address of the unit M/s VRC Construction Company (Part-2), Ready Mix Concrete Plan 

Villaae Baholi/Bal Jattan, Panipat. --
Name and designation of the Sh. Kuldeep Singh, AEE 
officer(s) inspected the unit 

-

t, I 

3. Product(s)and bio-products Ready Mix Concrete. 

4. Manufacturing process Mixing of Cement, Sand and Aggregates. 
I -
5 

1 
Status of CT~ Not obtained 

6. I Status of CTO Not obtained 
i 
i7. 
I 

8 
' 

j Date of inspection of the unit 
- -

04/12/2024 

i Date of commissioning NA 

9. Detail of violation observed 1. Unit has not obtained prior CTE/CTO from the Board. 
during inspection: 2. Not obtained permission from HWRA for ground wat 

I 
extraction. 

,n 
.v . 

3. Not complied with guidelines issued for RMC Plants by HSPC I vide letter no. HSPCB/2013/267-278 dated 24.12.2013. l - ------! Category of the unit i. Green 
I ii. Small 

I 
11 . 

- -Complaint/Court case, if any. Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled a 

'.12. 
--- Deepak Vis State of Haryana. 

-Detail of sampling· and analysis of NA 
effluent/air emission exceeding the 

13. 
I norms. __ 
j Reasons for not collection of samples, No source of Air Emission and effluent generation. 

if not collected. _ 
1-1. ------Detail of Show Cause Notice for SCN issued vide letter No.2184 dated 06.12.2024 for Environmc 

closure and Compensation and for closure action. 
EC issued with date. 

15. Reply of Show Cause Notice, if any Unit reply received dated 27/12/2024 
-----

received. 
115_ No. and date of closure order issued This Office Endst. No.2343-2346 dated 23/12/2024. 

------

~ ~7 
l I 

I b~ the Head Office. - -
Compliance of closure order i Compliance has been sent to Head Office vide lette-r No.2412 d·atc 
applicable. 130.12.2024 throuah E-mail and E-Office. 

' ·, 18. t, 
·-- - - - -----Present status of compliance No compliance made by unit. 

made by the unit, if any after issue o· 
show cause notice. 

19. Cases for levying 1. Unit has not obtained prior CTE/CTO from the Soarer-- -- --
environmental compensation: - 2. Not obtained permission from HWRA for ground waL 

extraction. 
I 3. Not complied with guidelines issued for RMC Plants by HSPCi 
' vide letter no. ~§_PCB/2013/267-278 dated 24.12.2013 
l Dateof last inspection and sampling 

-NA 

21. 
I 

i.e. prior present inspection (Water 
and/or Air and/or other pollution. 

I Justification • of imposing NA ---
; environmental compensation for Last . -
i ■ : iJE 'k :f.-LfNk 

51 • , &Mkld\ttf• f) f 6 ,,t£ ,Hf = N5,Yiltr• l Pkt efDIO@ Mi 

1
c,;r >ZP ',ti %SW!¥ h 

3 

tu!.~ 
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l 

I I 

122. 
I 

;23 
I 

'24. 

125. 
; 
I 

126. 

-

127. _ 
28. 

I 

29. 
I 

I 

I 
I 

I 

five year. 

Final reasoned recommendations in 
respect of EC and documents 

attached to be verified. 

Pl-Pollution Index (Red: 80, Orange:50 

and Green:30} 
N-No of days of violation 

R-Factor in Rupees 

S - Factor for scale of operation (0.5 

for micro or small, 1.0 for Medium and 
1.5 for large unit) 
LF-Location Factor (as per census) 

EC=PI X N X R X s X LF 

Total Amount calculated 

DNCopy of inspection dated 04/12/2024 

Copy of Show Cause Notice dated 06/12/2024 

Copy of Closure order and Its Compliance 

11./khr't/UI 1,.va.. ... 

category, was , ij 
T Orders dated t,1 
was found that I ~:. 
eafter, a show 
No.2184 dated 

The said unit is a RMC Plant covered under green 

inspected on 04.12.2024 in compliance of Hon'ble NG 

18/1112024 In OA No.1132 of 2024. During inspection it 

unit has not obtained CTE/CTO from the Board. Ther 

cause notice was issued to the unit vide this office letter 

06.12.2024 for Environment Compensation and for closu re action which 

was physically delivered to the unit. 
Unit was sealed on 25/12/2024 in compliance of closure 

this office Endst. No. 2343-2346 dated 23/12/2024 and 

been sent to Head Office vide letter No.2412 dated 30.1 
compliance has 
2.2024 through 
2/2024 has not • _,,. 

E-mail and E-Office. The unit in its reply dated 27/1 

submitted any proof of date of commissioning. 
, 
~l 

pensation may i rij 
nt filed in NGT) I ~1 

for operating , ;1 
Therefore, it is recommended that the environmental com 

be imposed on the unit from 30/01/2024 (Date of complai 

to 25/12/2024 (Date of compliance of closure order) ,, 
without CTE/CTO from the Board. 

30 : i 
I 
' 

30/01/2024 (Date of complaint filed in NGT) to 25/12/ 

compliance of closure order) i.e. 330 Days 
2024 (Date of I ~ 
---- IL 

250 -·. 

0.5 (For Small) i ;i 
1f - _.,. 

- ----n) I~ 

1 

30 x 330 x 250 x 0.5 x1= 12,37,500/- (Rs.3,750/- per day) 

minimum EC of Rs.5,000/- oer day. Hence, 330 x 5000 =: .! 
16,50,000/-

-- -

I ,l 
I • 

so considering : ~-! 
§,50,000/- . ~ .. , 

.~ 
) ·~ 

I 

i; 

Copy of complaint dated 30.01.2024 filed before NGT 

Kuld~gh, AEE 
Regional Office, Panipat 

.. 'f;l!-J¥.!'is9'9M~! ti♦,f& PM, =g. f1Wff◄ l►~W¥-#AMttU14tFfi 

Bhupl~ 
Regional Officer, Panipat 

id'!$,- LM , dfa-5 T;, 

I ' 
• I 
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*** This is system generated certificate ***

Inspection no. :  31264148
HROCMMS ID :  22PIT860158

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.GOV.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/S Tanwar Projects Pvt Ltd, Village Singhpura , Near Panipat Refinery has established a and
operated a Ready mix cement concrete irrespective of investment cost at Village Singhpura , Near Panipat
Refinery which is polluting in nature;

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 29-Nov-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1 Unit has operated without CTE/CTO from the Board .
2 Unit has violated the provisions of Water Act 1974 and Air Act 1981.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panipat vide
his letter HSPCB/PAN/2022/INS/31264148SCNCC001 dated 07/12/2022 The reply submitted by the unit
vide letter dated 20-Dec-2022 was  not find satisfactory as per detail given below:
1 Unit has operated without CTE/CTO from the Board .
2 Unit has violated the provisions of Water Act 1974 and Air Act 1981.

                                                                                    
				Whereas, Regional Officer, Panipat vide his recommendation letter number
HSPCB/PAN/2023/RO/INS/31264148CONCR002 dated 27-Jan-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s M/S
Tanwar Projects Pvt Ltd Village Singhpura , Near Panipat Refinery by sealing its plant / machinery and DG
sets(if any) alongwith disconnection of the electric supply and/or water supply of the above said unit, with
immediate effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
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*** This is system generated certificate ***

Inspection no. :  31264148
HROCMMS ID :  22PIT860158

1974,  is an offence.
                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, PANIPAT

                                                                                    
2. Executive Engineer, UHBVN Operation Division, PANIPAT. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Panipat. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/S Tanwar Projects Pvt Ltd Village Singhpura , Near Panipat Refinery

                                                                                    
5. Executive Engineer, Municipal Corporation/PHED Division, PANIPAT. He is directed to disconnect the
water supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
                                                                                    
                                                                                    

Bhupender Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
19-Feb-2023

P Raghavendra    RAO
 Chairman

Endst. No.:HSPCB/PAN/2023/INS/31264148CONCO001-
005

Dated:09-Mar-2023
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*** This is system generated certificate ***

Inspection no. :  31264031
HROCMMS ID :  22PIT3546398

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.GOV.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/S Cheema and Company, Village Singhpura has established a and operated a Ready mix
cement concrete irrespective of investment cost at Village Singhpura which is polluting in nature;

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 29-Nov-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1. Unit has operated with out CTE/CTO from the Board .
2. Unit has violated the provisions of Water Act 1974 and Air Act 1981.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panipat vide
his letter HSPCB/PAN/2022/INS/31264031SCNCC001 dated 07/12/2022 The reply submitted by the unit
vide letter dated 03-Jan-2023 was  not find satisfactory as per detail given below:
1. Unit has operated with out CTE/CTO from the Board .
2. Unit has violated the provisions of Water Act 1974 and Air Act 1981.

                                                                                    
				Whereas, Regional Officer, Panipat vide his recommendation letter number
HSPCB/PAN/2023/RO/INS/31264031CONCR001 dated 18-Jan-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s M/S
Cheema and Company Village Singhpura by sealing its plant / machinery and DG sets(if any) alongwith
disconnection of the electric supply and/or water supply of the above said unit, with immediate effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.
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*** This is system generated certificate ***

Inspection no. :  31264031
HROCMMS ID :  22PIT3546398

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, PANIPAT

                                                                                    
2. Executive Engineer, UHBVN Operation Division, PANIPAT. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Panipat. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/S Cheema and Company Village Singhpura

                                                                                    
5. Executive Engineer, Municipal Corporation/PHED Division, PANIPAT. He is directed to disconnect the
water supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
                                                                                    
                                                                                    

Bhupender Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
24-Jan-2023

P Raghavendra    RAO
 Chairman

Endst. No.:HSPCB/PAN/2023/INS/31264031CONCO001-
005

Dated:09-Mar-2023
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HARVANA STATE POLLUTION CONTROL BOARD 
HARYANA STATE 

~ SCO No.55, SECTOR-25, HUDA, PANIPAT 

,~.,, Ph. - (0180) 2672037, Telefax - 2664951, E-mail: hs~·broprtu gmnil.rnm 

~~-HSPCB/PR/20251:)Z,7/ 
Datcd1//(') 2 /clocJS 

The Chairman 
' 

Haryana State Pollution Control Board 
' 

Panchkula. I 

Kind Attn: SEE, SWM Cell (HQ) 

I 

Subject: Recommendation for Levying E.nvironmental Compensation on M/s Mehak Kaliraman 

Co-op L & C Society, Ready Mix Plant, Village Sithana, Panipat. 

I. Name & address of the unit M/s Mehak Kaliraman Co-op L & C Society, Ready Mix Plant, 

Village Sithana, Panipat. 

2. Name and designation of the officer(s) • Sh. Kuldeep Singh, AEE 

inspected the unit 

3. Product(s) and bio-proclucls l{cc1ch. Mi.\ C ()JH.:rctc 
--

4. Manufacturin!.! process 
~ I Mi.\i11g l1l°CL·111c11t. S.111d ;1ml ,\g!.!.rcgatc~ 

• - "7' --

5. Status of CTF Nol Oh1c1i11cd 
I 

6. Status of CTO 
' Not Obtained 

7. Date of inspection of the unit 12/12/2024 

8. Date of commissioning NA 

9. Detail of violation observed during I. Unit has not obtained prior CTE/CTO form the Board. 

inspection: 
2. Not obtained perm1ss1on 

e:-.:traction. 

from HWRA for ground water 

, 
.) . Nol prov.ided sprinklers and not covered conveyor hells and 

hoppers as per RMC guidelines issued by HSPCB. 

4. Not complied with guidelines issued for RMC Plants by 

HSPCB vide No.HSPCB/2013/267-278 dated_ 24.12.2013. 

I 0. Category of the unit 
I. Green 

11. Small Scale ·-

~tl. Complaint/ Court case. if any. Matter pending. before Hon 'ble NGT in OA No. I 132 of 2024 

titkd "~ DcL·pa~ \II..;, Stall' <l!' I laryann. -1 
12. Detail of sampling and anal\'sis nl' 1 N/\ 

effluent/air emission c.\:n:cding I hL 
~ 

norms. 

--

No Source of air emission and effluent generation. 

13. Reasons for not collection of samples, 

if not collected. 

Detail of Show Cause Notice for EC SCN issued vide letter No.2228 dated 13.12.2024 for 

14. Environment Compensation and for closure action. 

issued with date. 

15. Reply of Show Cause Notice. if any Reply received dated I 0.02.2025. 

received. - - - -- - - --- - --

• t·1· " E d N ..,,47 2, -o d· d -,, , .., ?0?4 

16. No. and date of closure order issued by This o 1ct n st. o._J - J) c1te -J. -·- _ . 

the Board 

Compliance of closure order if Compliance has been sent to Had Office vide letter No.2403 

17. dated 30.12.2024 through E-mail and E-Office. 

applicable. 

18. Present status of compliance made by No compliance made by the unit. 

the unit. if any after issue of sho\\' 

cause noti~ 
-

L'll\ irPlllllL~ll:JI (.I 1 ( lp,.:r:11111= "ith,1111 11h1;1111111~ pr,, ll' l'l lll:-,l'lll Ill op1.:rate undcr-111~-

19. Cases for IL'\'\ itH! --- - ---- -
---

Page 3 of 12 
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compensation:-

I 
Water (Prevention and Control of Pollution) Act. 1974 and/or Air 

_ -· ~Pr~'\l'lll ion ;~IHI (~l!_!lflll lll~,I~•· i,~o~n..!..A~c~·•.:...· ...!...19~8~1. ________ -, 10. Date or las,. i1blk'(li1111 ;111d :-,;1111pli11~ '.\ 
1.1.·. prr,1r pr1.·,_1.•I11 111:--pn:111111 ( \\ ;I11.-r 
andfor /\ir a11d/ur uthcr p,1l lutil,11 

:! I. Justification of imposing environmental NA 
compensation for last five year 

22. Final reasoned recommendations m 
respect of EC and documents attached 
to be verified. 

, 23. j Pl - Pollution Index (Red : 80, Orange 
I I : 50 and Green : 30) • I 

The said unit is a RMC plant covered under green category, was 
inspected on 12.12.2024 in compliance of Hon'ble NGT Orders 
dated 18.1 1.2024 in OA No.1132 of 2024. During inspection it 
"as found that unit has not obtained CTE/CTO from the Board. 
Thereafter. a show cause notice was issued to the unit vide this 
oflicc letter No.2228 dated 13.12.2024 for Environment 
Compensation and for closure action which was physically 
delivered to the unit. 
Unit was sealed on 25.12.2024 in compliance of closure order 
issued by this office Endst.No.2347-2350 dated 23.12.2024 and 
compliance has been sent to Head office vide letter No.2403 

1 d:111.•d 30.I2.202-t Ihmug.h l·>mail clnd E-Oflice. The unit has 
,11b111i111.·d 1h1.· I1.:111.-r i:--:--u1.·d h\ Sub Di, isi\111al Oflicer. W/S Sub 

I 

Di, i:--i,111. PWD (I & WR). f>a11ipa1. i11 \\-hich it is mention~hat 
"ork "·as alloued .to the unit on dated 2X. I I .2024 for \~ich 
agency has installed the plant of capacity 30 '-=Um at site on 
dated O 1.12.2024 which was only for construction of bridge at 
RD 45120 of CLC and has not been used for any other 
commercial purpose. 
Thereron:, it Is recommended that the environmental 
compensation may be imposed on the unit fro,ri 0 1.12.2024 
( Date of commissioning of the unit) to 25.12.2024 (Date of 
compliance of closure order) for operating without CTE/CTO 
from the Board. 
30 

! 24. I N - No or days or violation \ 01.12.2024 (Date or commissioning of the unit) to 25.12.2024 _ . . ( Date 11f cumpliance or closure order) i.e. 25 Days 1 ')-, I 1· . IJ -,-( --------; _). 1 { - ·a<.:tnr 111 "Ul)L'L·:-- _i_ _:, l 
[ 26~1:actor for :,;cak-;~r~pcra1ion (0.5 • O.S (l-.-l-)r-S-.,-11'--a-ll_) __________ _ 
• I f(X micro or s111al I. I .0 for medium and 

1.5 for large unit) l-----f------.-.:.---::--'---------:):----t-:-1----------------------·-~----i 27. LF - Location Factor (as per census 
28. EC- Pl x N x R x S x LF 30 x 25 x 250 x 0.5 x I - 93, 750/- (Rs.3, 750/- per day) so 

considering minimum EC of Rs.5.000/- per day. Hence, 25 x 
5000 = 1.25.000/-

:!9. Total /\mount calculated _l 1,2s,0001-
--------- ---------------DA/Copy of inspcctaon dated 12.12.2024 

Copy of Show Cause Notice dated 13.12.2024 
Copy of unit reply dated 10.02.2025 
Copy of Closure Order and its Compliance 

K uld,·,·1~ f. f 
lkgional Oflin·. Panipat 

Page 4 of 12 
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HAAY¢'10 STATE 
~ 

HARYANA STATE POLLUTION CONTROL BOARD 

Ph _sco No.ss, SECTOR-25, HUDA, PANIPAT 
• (0180) 2672037, Telefax - 2664951, E-mail: hspcbropr@gmail.com 

No. HSPCB/P~~;;; J, (<:/CJ ------------

To 
Dated o 6 - o .2. - ) o .2, ) 

Subject: 

The Chairman 
Haryana State' Pollution Control Board 
Panchku~. ' 

Kind Attn: SEE, SWM Cell (HQ) 

Recommendation for Levying Environmental Compensation on M/s Nonlka Enterprises Ready 

Mix Plant, Village Sithana, Panlpat. ' 

[ Name & address of the unit 

Name and designati,on of the 
Mis Nonika Enterprises, Ready Mix Plant, Village Sithana, Panipat. 

Sh. Kuldeep Singh, AEE 

l officer(s) inspected the unit 

t 13. Product(s)and bio-products Ready Mix Concrete. 

f 4 • Manufacturing process Mixing of Cement, Sand and Aggregates. 

t b. 1 'S;;ta:.t::-:-us:-:;ofr"";C::;:T~E=---------+.::N-o_t_ob-t-ai-ne_d _____ __::._-=----=------------

r ~- Status of CTO Not obtained 

Q ;7 Date of inspection of the unit 12/12/2024 

il3. Date pf commissioning NA 

:10. 

11. 

Detail of violation observed 1. Unit has not obtained prior CTE/CTO from the Board. 

during inspection: 2. Not ~omplied with guidelines issued for RMC Plants by HSPCB :.' 
1 

Category of the unit 

ComplainVCourt case, if any. 

vide letter no. HSPCB/2013/267-278 dated 24.12.2013. ◄ 

i. Green I 

ii. Small I 

Matter pending before Hon'ble NGT in OA No.1132 of 2024 titled asi t 
Dee ak V/s State of Har ana. 

12. 
1

,_ -D-e-ta-il_o_f _s_a_m_p-lin_g_a_n_d_a-na-ly-s-is_o_f+-:-N-A------=-::-:--=--:----:-----:--:::--------------! ~ effluenVair emission exceeding the 

norms. 
113_ Reasons for not collection of samples, No source of Air Emission and effluent generation. 

if not collected. 
14. Detail of Show Cause Notice fo SCN issued vide letter No.2231 dated 13.12.2024 for EnvironmenL 

closure and Compensation and for closure action. : 

EC issued with date. 
15. 

1 
Reply of Show Cause Notice, if any No reply received 

, received. -1--------- __________ _ 

[-No. and date of closure order issued This Office Endst.No.2355-2358 dated 23/12/2024. 

; b the Head Office. 
- --- I 

! Compliance of closure order i Compliance has been s~nt to Head Office vide letter No.2400 dated; 

: aJP.licable. 0.12.202~ throu h E-mail ~nd E-Office. 

18 ) .. Present status of compliance No compliance made by umt. 

made by the unit, if any after issue o 

show cause notice. 

:19. Cases for levying 

environmental compensation: -

1. Unit has not obtained prior CTE/CTO from the Board. 

2. Not complied with guidelines issued for RMC Plants by HSPCB 

vide letter no. HSPCB/2013/267-278 dated 24.12.2011:__ _ 

?O. / Date of last inspec!ion an? sampling NA 

1 
i.e. prior present mspect10~ (Water 

1 and/or Air and/or other ollut1on. ___ _ 

21 I Justification • of imposing NA 
environmental compensation for Last 

1 
five year. • ___ 1---------------

----
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~\ 

r. 

~~-----------~ .. 
22. l Final reasoned recommendations in 

respect of EC and documents 
attached to be verified. 

I -
~ 

I 

I 

23. Pl-Pollution Index (Red: 80, Orange:5C 
and Green:30) 

24. N-No of days of violation 

25. I R-Factor in Rupees 

26 l S - Factor for scale of operation (0.5 
for micro or small, 1.0 for Medium and 
1.5 for large unit) 

'27. LF-Location Factor (as per census) 
28 EC=PI X N x R x S x LF 

129. Total Amount calculated 
I 

DNCopy of inspection dated 04/12/2024 

. 
n category, was The said unit Is a RMC Plant covered under gree 
GT Orders dateo 
it was found that 
ereafter, ·a show 
er No.2231 dated 
sure action which 

Inspected on 12.12.2024 In compliance of Hon'ble N 
18/1112024 In OA No.1132 of 2024. During inspection 
unit has not obtained CTE/CTO from the Board. Th 
cause notice was Issued to the unit vide this office lett 
13.12.2024 for Environment Compensation and for clo 
was phyalcally delivered to the unit. 
Unit was sealed on 25/12/2024 In compliance of closur e order issued bl/ 

d compliance has
1 

0.12.2024 through 
this office Endst. No.2355-2358 dated 23/12/2024 an 
been sent to Head Office vlde letter No.2400 dated 3 

ly till date. E-mail and E-Office. The unit has not submitted any rep 
m environmentaI1 
01/2024 (Date cf 
pliance of closure 

Therefore, it Is recommended that the lnteri 
compensation may be imposed on the unit from 30/ 
complaint filed in NGT) to 25/12/2024 (Date of com 
order) for operatinQ without CTE/CTO from the Board. 
30 

30/01/2024 (Date of complaint filed in NGT) to 25/1 2/2024 (Date or 
compliance of closure order) i.e. 330 Davs 
250 

0.5 (For Small) 

1 
30 x 330 x 250 x 0.5 x1= 12,37,500/- (Rs.3,750/- per da y) so conside~g I 

=. 16..§M0Q/l ., 1 minimum EC of Rs.5 000/- oer dav. Hence 330 x 5000 
16,50,000/-

Copy of Show Cause Notice dated 13/12/2024 
Copy of Closure order and Its Compliance 

Kuldkh,AEE 
Regional Office, Panlpat 

t,, /fi!:tM! I f g ::sr ,i , t t 

Bhupl~ 
Regional Officer, PaAlpat 

M#iriLA k, 

~ 
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LiFE 
Regional Office, Karnal Region 

Ervirönment 
Haryana State Pollution Control Board Litestvle For 2nd floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal Website - www.hspcb.org.in E-Mail ld- hspcbrokar@gmail.com 

CLOSURE DIRECTIONS 
The Commission for Air Quality Management in NCR and adjoining areas, vide Direction No. 83 dated 17th September, 2024, issued statutory direction for implementation of the revised schedule of the Graded Response Action Plan (GRAP), which is als0 available on the CAQM website (caqm.nic.in), as and when orders under GRAP are invoked. 

POl.LUTICON Co. 

The Sub-Committee for invoking actions under the GRAP in its earlier meetings held, had invoked actions under Stage-I, Stage ll and Stage-III of the GRAP on 14th October, 2024, 21st October, 2024 and 14th November, 2024. 
The Sub-Committee in its urgent meeting held on 17th November, 2024 further reviewed the air quality scenario in the region as well as the forecasts for meteorological conditions and air quality index of Delhi made available by IMD/IITM. 
The Sub-committee observed that the AQI of Delhi was recorded at 44 I (Severe) at 4:00 P.M on 17.11.2024 (today) and has been gradually increasing further and has already reached Severet category, as the AQI clocked 447, 452 and 457 at 5:00 PM, 6:00 PM and 7:00 P.M respectively. Further, the average AQI for Delhi is expected to remain in this adverse range owing to heavy fog, variable winds, highly unfavorable meteorological and climatic conditions. Forecasts from IMD/lITM also indicate a likelihood of the AQI of Delhi to particularly remain in 

higher end of "SEVERE"/"SEVERE+" category in the coming days, owing to unfavorable climatic 
conditions. 

Keeping in view the prevailing trend of air quality, in an effort to prevent further 
deterioration of the air quality, the sub-committee decided that All actions as envisaged under 
Stage IV of the GRAP i.e., 'Severe+' category (DELHI AQI > 450) be implemented in right earnest 
by all the agencies concerned in the NCR, Wwith immediate effect, in addition to the stage 1, Il and 
Ill actions already in force. 

Therefore, in an effort to prevent further deterioration of the air quality, the Sub 
Committee decided that ALL actions as envisaged under Stage IV of the GRAP -'severe+' Air 
Quality (DELHI AQI>4501 be implemented in right earnest by all the agencies concerned in the 

NCR, in addition to the Stage-I, II and Ill actions already in force, from 8:00 A.M. of 18.11.2024 

in the National Capital Region (NCR). 
Whereas the unit M/s Bansal Infratech Synergies, (RMC Plant), Village Kutana, 

Kolhand to Monak Road, Karnal (Lat. -29.2949 N; Long.- 76.5234 E) was engaged in the 

Drocess of Ready Mix Concrete (RMC), which is covered under Green category as per policy 

order dated 04.12.2020 of the Board regarding categorization of industries and required prior 

Consent to Establish and Consent to Operate under Water Act, 1974 and Air Act 1981. 

Whereas, the above said unit was inspected by Sh Rohtash JEE on 21.11.2024 during 

the patrolling of the area for implementation of the directions issued by commission under 

GRAP and he reported the following violations made by the above said unit: 

1. CTE /CTO from HSPCB have not obtained. 

2. RMC Plant was not operational during inspection. 
3. RECD based DG set not provided at 250 KVA and 125 KVA both DG sets are 

connected. 

EOMHr DATA HSPCB- RO KARNAL\DATA 2020 to TILL DATE\Rohtash JEE-10.10 2023\Bansal RMCNClosure Order 1 |024 Joen 
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4. APCD not provided. 
5. Large quantity of uncovered Construction material is lying at site. 
6. Sprinklers not provided. 
7. Metalled / Pucca Road not provided at passage of vehicle and thus creating huge dust and emission and air pollution 

Whereas the above said violations made on the part of the said unit are not only violating the provisions of Water Act 1974 and Air Act 1981 but also creating an emergent 
situation by contributing pollution in the environment causing further deterioration of the air 
quality up to Severe+ Category which is creating difficulties in breathing of the peoples residing in the nearby locations. Hence closure action against the above said activity is the need of hour 
in large public interest. 

Whereas power were delegated to Regional Officers by board in its 187th meeting vide 
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. 
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst 
e HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it 
has been ordered to delegate the power to the Regional Officers of the Board in addition to 
power already delegated vide order dated 23.08.2005 for issuance of closure directions against 
the industrial sectors/units, found operating in violation of directions of the EPCA and as 
directed by Hon'ble Apex Court and Hon'ble NGT. 

It is also pertinent to mention here that EPCA has been dissolved and Commission for 
Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide 
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital Region 
and Adjoining Areas for better co-ordination, research, identification and resolution of 
problems surrounding the air quality index and for matters connected therewith or incidental 
thereto. 

THEREFORE, in view the above mentioned facts and in compliance of the Directions of 
the CAQM issued under Section 12 of the CAQM Act 2021, the undersigned hereby issue the 
direction/order to close down the operation of the above said RMC as M/s Bansal Infratech 

Synergies, (RMC Plant), Village Kutana, Kohand to Moonak Road, Karnal (Lat. -29.2949 

N; Long.- 76.5234 E) by sealing its plant and machinery & DG set, if any, along-with directions 

to stop the electricity supply of the above said unit, with immediate effect. 

The actions and proceedings under the relevant sections and provisions of the Water 

(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) 

Act, 1981 would be carried out separately without prejudice to this direction/orda against the 

said project/activity/industry also. 

Endst. No. HSPCB/KAR/2024/5169-76 

Regional officer 
Karnal Region 

Dated: 21/ 11/2024 

A copy of this Direction/Order is forwarded to the following for information and 

necessary action: 
1 The Hon'ble Chairman, Haryana State Pollution Control Board, Panchkula with 

respect to the discussion held in the Review Meeting for GRAP held under his able 

Chairmanship on 19/11/2024. 
2. The Deputy Commissioner, Karnal with a request to appoint a Duty Magistrate 

along with necessary police protection for the compliance of the said 
Direction/Order. 

FOFFICE DATA HSPCB- RO KARNAL\DATA 2020 to TILL DATE\Rohtash JEE-10.10.2023\Bansal RMC\ClOsure Order 2Li 2024 docx 
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3. 

4. 

5 

6 

7. 

The Superintendent of Police, Karnal with a humble request to direct concerned 
DSP and SHO to ensure that the said project/activity /industry doesn't operate till 

these orders are suspended/revoked by the competent authority. 
The Sr. E.E., Air Cell, Haryana State Pollution Control Board, Panchkula the same 
order/direction is issued with respect to the discussion held in the Review Meeting 
for GRAP held under the able Chairmanship of Hon'ble Chairman, HSPCB on 
19/11/2024 and the verbal directions/communications as passed/issued by your 
good-self in the said meeting. 
The S.D.M, Karnal with a request to issue necessary direction/order against the said 

project/activity/industry under Section 152 BNSS| Bharatiya Nagarik Suraksha 
Sanhita (BNSS) as the same is a source of public nuisance also. Further, he is 
requested to appoint a Duty Magistrate along with necessary police protection for 
the compliance of the said Direction/Order. 
The Superintending Engineer, UHBVN, Karnal to stop the electricity supply of said 
unit. 

Mr. Rohtash, JEE, Karnal. He is requested to ensure compliance of the closure order 
immediately. The JEE shall also initiate legal action and propose environment 
compensation as applicable, as per the environment compensation policy of the 
Haryana State Pollution Control Board and CAQM. 

8. M/s Bansal Infratech Synergies, (RMC Plant), Village Kutana, Kohand to Moonak 
Road, Karnal (Lat. -29.2949 N; Long.- 76.5234 E) 

Regional officer 
Karnal Region 

IOFCE DATA HSPCB- RO KARNALIDATA 2020 10 TILL DATERohtash JEE-10.10.2023\Bansal RMCClosure Order 21 II 2024 doeY 
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LIFE 
Lifestyle For 
Envirónment 

Regional office, Karnal Region 
Haryana State Pollution Control Board 

2nd floor, SC0- 78-79 above Punjab National Bank, Namastey Chowk, Karnal 
Website- www.hspcb.org.in E-Mail ld- hspcbrokar@gmail.com 

CLOSURE DIRECTIONS 

The Commission for Air Quality Management in NCR and adjoining areas, vide Direction No. 
83 dated 17th September, 2024, issued statutory direction for implementation of the 
revised schedule of the Graded Response Action Plan (GRAP), which is also available on the 
CAQM website (caqm.nic.in), as and when orders under GRAP are invoked. 

The Sub-Committee for invoking actions under the GRAP in its earlier meetings held, had invoked actions under Stage-, Stage lI and Stage-1lI of the GRAP on 14th October, 2024, 21st October, 2024 and 14th November, 2024. 
The Sub-Committee in its urgent meeting held on 17th November, 2024 further 

reviewed the air quality scenario in the region as well as the forecasts for meteorological 
conditions and air quality index of Delhi made available by IMD/IITM. 

The Sub-committee observed that the AQI of Delhi was recorded at 44 I (Severe) at 
4:00 P.M on 17.11.2024 (today) and has been gradually increasing further and has already 

reached Severe+ category, as the AQI clocked 447, 452 and 457 at 5:00 PM, 6:00 PM and 
7:00 P.M respectively. Further, the average AQI for Delhi is expected to remain in this 
adverse range owing to heavy fog, variable winds, highly unfavorable meteorological and 
climatic conditions. Forecasts from IMD/ITM also indicate a likelihood of the AQI of Delhi 

to particularly remain in higher end of "SEVERE"/"SEVERE+" category in the coming days, 
owing to unfavorable climatic conditions. 

Keeping in view the prevailing trend of air quality, in an effort to prevent further 
deterioration of the air quality, the sub-committee decided that All actions as envisaged 
under Stage IV of the GRAP i.e., 'Severe+' category (DELHI AQI > 450) be implemented in 
right earnest by all the agencies concerned in the NCR, with immediate effect, in addition to 
the stage I, Il and 1ll actions already in force. 

2 

Therefore, in an effort to prevent further deterioration of the air quality, the Sub 
Committee decided that ALL actions as envisaged under Stage IV of the GRAP 'severe+' Air 
Quality (DELHI AQ|>4501 be implemented in right earnest by all the agencies concerned in 
the NCR, in addition to the Stage-1, l and Ill actions already in force, from 8:00 A.M. of 
18.11.2024 in the National Capital Region (NCR). 

Whereas the unit M/s Deepak Builders and Engineers India Pvt. Ltd. (RMC PIlant), 
Village Kutana, Tehsil Ballaha Assandh, Karnal was engaged in the process of Ready mix 
cement concrete which is covered under Green category as per policy order dated 
04.12.2020 of the Board regarding categorization of industries and required prior Consent 
to Establish and Consent to Operate under Water Act, 1974 and Air Act 1981. 

Whereas, the above said unit was inspected by Sh. Rohtash Dahiya, |EE on 
17.11.2024 during the patrolling of the area for implementation of the directions issued by 
commission under GRAP and he reported the following violations made by the above said 

1 CTE /CTO from HSPCB have not obtained. 
RECD based DG set not provided on 125 KVA. 

3. Adequate APCM not provided. 
4. RMC Plant found not in-operation during inspection. 

Whereas, AQI of Karnal on dated 17/11/2024 was under Poor category and the 
above said violations made on the part of unit were not only violating the provisions of Air 
Act 1981 but also creating an emergent situation by contributing pollution in the 
environment causing further deterioration of the air quality. 
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Whereas the above said violations made on the part of the said unit are not onlv 
violating the provisions of Water Act 1974 and Air Act 1981 but also creating an emergent 
situation by contributing pollution in the environment causing further deterioration of the 
air quality up to Severe+ Category which is creating difficulties in breathing of the peoples 
residing in the nearby locations. Hence closure action against the above said activity is the 
need of hour in large public interest. 

Whereas power were delegated to Regional Officers by board in its 187th meeting 
vide agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. 
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order 
endst no. HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 
19.30.2020, it has been ordered to delegate the power to the Regional Officers of the Board 
in addition to power already delegated vide order dated 23.08.2005 for issuance of closyae 
directions against the industrial sectors/units, found operating in violation of directions 
the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT. 

It is also pertinent to mention here that EPCA has been dissolved and Commission 
for Air Quality Management in NCR and adjoining areas (CAQM) had been constituted vide 
MoEF&CC notification dated 05.11.2020 for Air Quality Management in National Capital 
Region and Adjoining Areas for better co-ordination, research, identification and resolution 
of problems surrounding the air quality index and for matters connected therewith or 
incidental thereto. 

Therefore, in view the above mentioned facts and in exercise of the powers 
conferred under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 
and under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 and 
delegated by board in its 187th meeting vide agenda itenm no. 187.12 (S), directions are 
hereby issued to close down the operation of the above said illegal unit M/s Deepak 
Builders and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana, Tehsil Ballaha Assandh, 

Karnal by sealing its plant and machinery & DG set along-with directions to stop the 
electricity supply of the above said unit, with immediate effect. 

In addition to above, it is also intimated that non-compliance with the directions 
issued under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and 
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 is an offence 
under the provision of 33-A of the Water (Prevention & Control of Pollution) Açt, 1974 and 
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 

Endst. No. HSPCB/KAR/2024/5075-79 

action: -
A copy of the above is forwarded to the following for information and necessary 

2. The Deputy Commissioner, Karnal. 

Regional officer 
Karnal Region 

1. The Chairman, Haryana State Pollution Control Board, Panchkula. 

Dated: 20/ 11/2024 

3. The Superintending Engineer, UHBVN, Karnal to stop the electricity supply of 
said unit. 

5. 

4. Sh. Rohtash Dahiya, JEE, Karnal. He is asked to ensure compliance of the closure 
order immediately. The JEE shll also initiate legal action and pr 
environment compensation as applicable, as per policy of the Board. 
M/s Deepak Builders and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana, 
Tehsil Ballaha Assandh, Karnal. 

Regional officer 
Karnal Region 
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LiFE 
Lifestyle For 
Environment 

Regional Office, Karnal Region 
Haryana State Pollution Control Board 

Zhd floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal 
Website - www.hspcb,org.in E-Mail ld- hspcbrokar@gmail.com 

No. HSPCB/KAR/2024/5135 

ENVIRONMENTAL COMPENSATION ORDER 

Sub.- Environmental Compensation order agaiust - M/s Deepak Builders and Engineers 
India Pvt. Ltd. (RMC Plant), Village Kutana. Tehsil Ballaha Assandh, Karnal or non 
cOmpliance of CAQM order No,1200 17/27/GRAP/2021/CAQM 1092 Dated 
14.11.2024 (GRAP Stage II directions) issued by Commission for Air Quality 
Management in NCR and adjoining areas. 

Whereas, Ministry of Environment, Forest and Climate Change Government of India, in 
exercise of the powers conferred under Section 3 of the Commission for Air Quality 
Management in National Capital Region and Adjoining Areas Act 2021 (hereinafter referred as 
Act), has constituted the Commission; 

Whereas, the Commission for Air Quality Management. (hereinafter referred as CAQM) 
from time to time, has issued directions in respect of measures to abate air pollution in the 
National apital Region including directions for strict compliance of air pollution control laws in 
force; 

Dated: 21 / 11 / 2024 

Whereas, the Commission for Air Quality Management in National Capital Region and 
Adjoining Areas Act, 2021 empowers the Commission to take all such measures and issue 
directions as it deems necessary or expedient for the purpose of protecting and improving the 
quality of the air in the National Capital Region and Adjoining Areas; 

Whereas, CAQM has invoked the various restrictions as defined by Stage-I of GRAP vide 
order dated 14.10.2024. 

Whereas, CAQM has invoked the various restrictions as defined by Stage-II of GRAP vide 
order dated 21.10.2024. 

Whereas, CAQM has invoked the various restrictions as defined by Stage-Ill of GRAP vide 
order dated 14.11.2024, which includes: 

1. Further intensify the frequency of mechanized sweeping of roads. 
2. Ensure daily water sprinkling along with dust suppressants, before peak traffic hours. 

on roads and right of ways including hotspots, heavy traffic corridors and ensure proner 
disposal of the collected dust in designated sites/ landfills. 

3. Further intensify public transport services. Introduce differential rates to encourage off 
peak travel. 

4. () Enforce strict ban on the following categories of dust generating/ air pollution 
causing C&D activities in the entire NCR: 

Piling works. 
Earthwork for excavation and filling including boring & drilling works. 

All demolition works. 

Laying of sewer line, water line, drainage and electric cabling etc. by open trench 
system. 
Brick / masonry works. 
Operation of RMC batching plant. 

Maior welding and gas-cutting operations. Minor welding activities for MEP 
(Mechanical, Electrical and Plumbing) works to be, however, permitted. 
Painting, polishing and varnishing works etc. 
Cement. Plaster / other coatings, except for minor indoor repairs/ maintenance. 
Cutting / grinding and fixing of tiles, stones and other flooring materials, except for 
minor indoor repairs/ maintenance. 

Water Proofing work (Excluding Chemical water proofing). 
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Road construction activities and major repairs. 
Transfer, loading / unloading of dust generating materials like cement, fly-ash. 
bricks, sand, murram, pebbles, crushed stone etc. anywhere within / outside the project sites. 
Movement of vehicles carrying construction materials on unpaved roads 

Any transportation of demolition waste. 
Note: AIl construction related activities. other than those listed under 4(1) above, 

which are relatively less polluting / less dust generating shall be permitted to h 
continued in the NCR, subject to strict compliance of the C&D Waste Management 
Rules, dust prevention/ control norms including compliance with the directions of 
the Conmission issued from time to time. 

ii) Al C&D related activities, including those under 4() above, shall be continued e 
permitted only for the following categories of projects, however subject to arict 
compliance of the C&D Waste Management Rules, dust prevention/ control norms 
including compliance with the directions of the Commission issued from time to time: 
(a) Projects for Railway services and stations 
(b) Projects for Metro Rail Services and stations 
(c) Airports and Inter State Bus "Terminals 

(d) National security/ defence related activities/ projects of national importance; 
(e) Hospitals/ health care facilities 
() Linear public projects such as highways, roads, flyovers, over bridges, power 

transmission/ distribution, pipelines, telecommunication services (only for non 
open trench works) etc. 

(g) Sanitation projects like sewage treatment plants and water supply proje cts etc. 
(h) Ancillary activities, specific to and supplementing the above project categories. 
5. Close down operations of stone crushers in the entire NCR. 
6. Close down all mining and associated activities in the entire NCR. 
7. NCR State Govts. / GNCTD to impose strict restrictions on plying of BS Ili petrol and 

US IV diesel LMVs (4 wheelers) in Delhi and in the districts of Gurugram, Faridabad, 
Ghaziabad and Gautam Budh Nagar. 

8. GNCTD to impose strict restrictions on plying Delhi - registered Diesel operated 
Medium Goods Vehicles (MGVS), of RS-II standards or below, in Delhi, except those 
carrying essential commodities providing essential services. 

9. GNCTD to not permit BS-I and below diesel operated LCVs (goods carriers) 
registered outside Delhi, to enter Delhi, except those carrying essential commodities 

/ providing essential services. 
10. Do not permit Inter-State buses from NCR states other than EVs/CNG/BS-VI diesel, 

to enter Delhi (excluding buses /Tempo travelers operated with AI1 India Tourist 
Permit). 

11. State Govts. in the NCR and the GNCTD may take a decision on discontinuing 
physical classes in schools for children up to Class V and conducting classes in an 
online mode. 

Further, citizens may be urged to adhere to the citizen charter and assist in effective 
implementation of the GRAP measures aimed towards sustaining and improving the 
Air Quality in the Region, in addition to the citizen charter of Stage-1& Stage-l, as 
under: 
" Walk or use cycles for small distances. 

Choose a cleaner commute. Share a ride to work or use public transport. 
People, whose positions allow working from home, may work from home. 

Do not use coal and wood for heating purpose. 
Individual house owners may also provide electric heaters to security / other 
staff employed by them to avoid open burning of bio-mass/wood/ MSW 
Combine errands and reduce trips. 

Whereas, CAQM has invoked the various restrictions as defined by Stage-IV of GRAP 
vide order dated 17.11,2024. which includes: 
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d. Stop entry of truck traffic into DeJhi (excent for trucks carrying essentlal 

COmmodities/ providing essential services). A11 LNG/ CNG/ Electric/ BS-VI 

Diesel trucks) shall, however, be permitted to enter Delnl. 
. Do not permit LCVs registered outside Delbi. other than EVs/ CNG 7 BS-VI les 

cO enter Delhi, except those carrving essential commodities/ providing essential 

services. 

J. Entorce strict ban on plving of Delbi - registered BS-IV and below diesel operated 

Medium Goods Vehicles (MGVS) and Heavy Goods Vehicles (HGVs) in Delhi, 

except those carrying essential commodities / providing essential services. 

t. Ban C&D activities, as in the GRAP Stage-JIl. also for linear public projects such as 

highways, roads, flyovers, overbridges, power transmission, pipelines, tele-

3. NCR State Govts. and GNCID may take a decision on discontinuing physical 

Classes even for classes VI - JX, class XI and conduct lessons in an online mode 

communication etc. 

6. NCR State Governments / CNCTD to take a decision on allowing public, municipal 

and private offices to work on 50% strength and the rest to work from home. 

I. Central Government may take appropriate decision on permitting work from 

home for employees in central government offices. 
Þ. State Governments may consider additional emergency measures like closure of 

colleges/ educational institutions and closure of non-emergency commercial 

activities, permitting running of vehicles on odd-even basis of registration 

numbers etc. 

2 

Further, citizens may be urged to adhere to the citizen charter and assist in 
effective implementation of the GRAP measures aimed towards sustaining and 

improving the Air Quality in the Region, in addition to the citizen charter of tage 

1, Stage-Il and Stage-II, as under: 

Whereas, AQI of Delhi since morning of 17.11.2024 is hovering in "SEVERE" 
Category. At around 4:00 P.M of 14.11.2024, AQI of Delhi has been recorded as 424 (Severe 

Category). 

3. 

Whereas your unit M/s Deepak Builders and Engineers India Pvt. Ltd. (RMC Plant), 
Village Kutana, Tehsil Ballaha Assandh, Karnal is a RMC plant and was inspected by Sh. 
Rohtash Dahiya, JEE/Field Officer, HSPCB, Karnal Region on 17/11/2024 and during 
inspection/visit, your project found non complaint in following aspects: 

Children, elderly and those with respiratory, cardiovascular, cerebrovascular 

or other chronic diseases to avoid outdoor activities and stay indoors, as 

much as possible. 

1 CTE /CTO from HSPCB have not obtained. 
Adequate APCM not provided. 
RMC Plant found not in-operation during inspection. 

Whereas, Air quality of Karnal as per CPCB website is 242 on 17.11.2024 which is 
in Poor category at the time of inspection. 

Whereas by doing so, your unit is emitting air emission pollutants into the 
atmosphere in violation of the above said act/ Rules & directions and endangering the life of 

public at large. 

Activity 

Whereas, you are liable to pay the environmental compensation in terms of the 
direction of the HSPCB issued vide letter No. HSPCB/PLG/2021/2351-79 dated 22.12.2021 as 

assessed by the Board as per methodology defined as under: 
Environmental Compensation to be levied on all vi0lations of Graded Response Action 

Industrial Emissions 

Plan (GRAP) in NCR. 
State of Air Quality 

Severe +/Emergency 
Severe 

Very Poor 
Moderate to Poor 

Vapour Recovery System (VRS) at Outlets of Oil Companies 

Environmental 
Compensation (Rs.) 

Rs. 1.0 Crore 
Rs. 50 Lakh 
Rs. 25 Lakh 
Rs. 10 Lakh 
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i. Not Installed 

ii. Non-Functional 

Construction sites 

(Offending plot more 
than 20,000 Sq.m.) 

Solid Waste/garbage 

dumping in Industrial 

Estates 

a) Hot-spots 
b) Other than Hot-spots 

Target Date 
Very p0or to Severe+ 

Online mode 

Moderate to Poor 

Severe +/Emergency 
Severe 
Very Poor 

Failure to water sprinkling on unpaved roads 

Moderate to Poor 

Very p0or to Severe + 
Moderate to Poor 

Very poor to Severe + 
Very poor to Severe + 

Account Holder Name- Haryana State Pollution Control Board 
Account No.- 100053543757 

IFSC Code: INDB0000164 

Rs. 1.0 Crore 
Rs. 50 Lakh 

Bank Name: INDUSIND BANK 

Rs. 25 Lakh 
Rs. 1.0 Crore 
Rs. 50 Lakh 
Rs. 25 Lakh 

In view of above mentioned directions and violations at your project and in view of 

invocation of GRAP directions of stage II for banning, restricting and regulating various 

activities to mitigate the present severe environmental conditions and protect the life and 

health of the citizens, it is hereby ordered with the directions to the unit M/s Deepak Builders 

and Engineers India Pvt. Ltd. (RMC Plant), Village Kutana, Tehsil Ballaha Assandh, Karnal 

to deposit Environment Compensation amount of Rs. 10,00,000/- (Ten Lakh only) with the 

Haryana State Pollution Control Board as Environment Compensation on account of the damage 

caused by the unit to the environment. 

Rs. 10 Lakh 
Rs. 25.0 Lakh 
Rs. 10 Lakh 

Rs. 25.0 Lakh 
Rs. 10.0 Lakh 

Regional Officer 
Karnal Region 
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LiFE 
LesOro 

Regional office, Karnal Region 
Haryana State Pollutlon Control Board 

2nd loor, SCO- 70-79 albove njab N.ttonal Bank, Namastey (huwk, Knal 
Website- rww.hspcb.org.ln EMa ld lIspcbrukau (°guall.cutn 

No. HSPCB/KAR/2024/5136 

ENYIRONMENTAL COMPENSATION,ORDER 

Sub,- Environmental Connpensatlon order aalust -M/s RS BProjects Prlvate Li:nltrt, 
RMC Plant, Kohand to Assandh Road, Villa!e Kutaa, Dlst. Karual or :: 

compliance of CAQM orler No.1200 17/27/GRAP/2021/CA)M 1092 De: 
14.11.2024 (GRAP Stage III drectlons) Issued by (Comlssion for Ar (t.li:y 

Management in NCR and adjolning areas. 

Whereas, Ministry of Environment, l'orest and Climate Changc Government of lt, m 

exercise of the powers confered under Section 3 of the (onimisslon for Air ()u:!ity 

Management in National Capital Region and Adioining Arcas Act 2021 (lherelnafter referrei . 

Act), has constituted the Commission; 
Whereas, the Commission for Air 0uality Management, (lhereinafter refrred a: A)M ) 

trom time to tinne, has issued directions in respect of measures to abate air polution in be 

National Capital Region including directions for strict compliance of air pollution control l.avw i 

force; 
Whereas, the Commission for Air Quality Mauagement in National Capit:ai Region iii 

Adjoining Areas Act, 2021 empowers tlhe Comnmission to take all such neasures md is" 

directions as it deems necessary or expedient for the purposc of protecting and improving ?!* 

quality of the air in the National Capital Region and Adjoining Arcas; 
Whereas, CAQM has invoked the various rcstrictions as defincd by Stage-l of GRAP : 

order dated 14.10.2024. 

Dated: 21 /11/2024 

Whercas, CAQM has invoked the various rstrictions as defined by Stage-Il of GRAP vid 

order dated 21.10.2024. 

Whereas, CAQM has invoked the various restrictions as defincd by Stage-ll ofGRAP vid 

order dated 14.11.2024, which includes: 

1. Further intensify the frequency of mechanized swccping of roads. 

2. Ensure daily water sprinkling along with dust suppressants, before peak traftic Iours, 

on roads and right of ways including hotspots, heavy traflic corridors and ensure proper 

disposal of the collected dust in designated sites/ landfills. 

3. Further intensify public transport serviccs. Introducc differential rates to encouraRC o! 

peak travel. 

Piling works. 

4 (i) Enforce strict ban on the tollowinB categories of dust generating/ air pollutio: 

causing C&D activities in the entire NCR: 

Earthwork for excavation and filling inclucling boring & drilling works. 

All demolition works. 

Laving of sewer Jine, water line, drainage and electric cablng ctc. by open trrch 

system. 
Brick /masonry works. 

Operation of RMC batching jplant. 

Major welding and gas-cutting operations. Minor welding activities lor MEP 

(Mechanical, I:lectrical and Plumbing) works to be, however, permitted. 

Painting, polishing and vrnishing works elc. 

Cement, Plaster /other coatings, except for mlnor ludoor rep:alrs/ malutenauce. 

Cutting /grinding and fixing of tlleS, stones nd other looring, aterals, excepi t 

minor indoor repairs/ maintenanee. 

Water Proofing work (ixcludlng Chennlcal water jproofiug). 

Annexure-44

116

277



Road construction activities and major repairs. 

Transfer, loading / unloading of dust generating materials like cement, ly-ash. 

bricks, sand, murram, pebbles, crushed stone etc. anywhere within / outside the 
project sites. 

Movement of vehicles carrying construction materials on unpaved roads. 

Any 
transportation of demolition waste. 

Note: AIl 
construction related activities. other than those listed under 4(1) above, 

which are rellatively less polluting / less dust generating shall be permitted to be 

continued in the NCR, subject to strict compliance of the C&D Waste Management 
Pules dust prevention/ control norms including compliance with the directione at 

the Commission issued from time to time. 

(ii) All C&D related activities, including those under 4() above, shall be continued to be 

nermitted only for the following categories of projects, however subject to strict 

compliance of the C&D Waste Management Rules, dust prevention/ control norms 

including compliance with the directions of the Commission issued from time to time: 

(a) Projects for Railway services and stations 

(b) Projects for Metro Rail Services and stations 

(c) Airports and Inter State Bus "Terninals 

(d) National security/ defence related activities/ projects of national importance: 

(e) Hospitals/ health care facilities 

(0 Linear public projects such as highways, roads, flyovers, over bridges, power 

transmission/ distribution, pipelines, telecommunication services (0nly for non 

open trench works) etc. 

(g) Sanitation projects like sewage treatment plants and water supply projects etc. 

(h) Ancillary activities, specific to and supplementing the above project categories. 

5. Close down operations of stone crushers in the entire NCR. 

6. Close down all mining and associated activities in the entire NCR. 

7. NCR State Govts. / GNCTD to impose strict restrictions on plying of BS IIl petrol and 

US IV diesel LMVs (4 wheelers) in Delhi and in the districts of Gurugram, Faridabad, 

Ghaziabad and Gautam Budh Nagar. 

8. GNCTD to inmpose strict restrictions on plying Delhi - registered Diesel operated 

Medium Goods Vehicles (MGVs), of RS-1|l standards or below, in Delhi, except those 

carrying essential commodities / providing essential services. 

9. GNCTD to not permit BS-II and below diesel operated LCVs (goods carriers) 

registered outside Delhi, to enter Delhi, except those carrying essential commodities 

/ providing essential services. 
10. Do not permit Inter-State buses from NCR states other than EVs/CNG/BS-VI diesel. 

to enter Delhi (excluding buses /Tempo travelers operated with AI1 India Tourist 

Permit). 
11. State Govts. in the NCR and the GNCTD )ay take a decision on discontinuing 

physical classes in schools for children up to Class V and conducting classes in an 

online mode. 
rurther, citizens may be urged to adhere to the citizen charter and assist in eftecuve 

implementation of the GRAP measures aimed towards sustaining and improving the 

gddnty in the Region, in addition to the citizen charter of Stage-I& Stage 

under: 
Walk or use cycles for small distances. 
noose à cleaner commute. Share a ride to work or use public transpori. 

reople, whose positions allow working from home, may work from note 
" Do not use coal and wood for heating purpose. 

Individual house owners may also provide electric heaters to security / other 

staff employed by them to avoid open burning of bio-mass/ /wood/ MSW 

" Combine errands and reduce trips. 
Whereas, CAQM has invoked the various restrictions as defined by 

Stage-IVof 
GRAP 

vide order dated 17.11.2024, which includes: 
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1. Stop entry of truck traffic into Delhi (except for trucks carrying essential commodities/ providing essential services). A11 LNG/ CNG / Electric/ BS-Vi Diesel trucks) shall, however, be permitted to enter Delhi. 2. Do not permit LCVs registered outside Delhi, other than EVs / CNG / BS-VI diesel, to enter Delhi, except those carrying essential commodities / providing essential services. 
3. Enforce strict ban on plying of Delhi - registered BS-1V and below dicsel operated Mediun Goods Vehicles (MGVS) and Heavy Goods Vehicles (HGVs) in Delhi, except those carrying essential commodities / providing essential services. 4. Ban C&D activities, as in the GRAP Stage-1||, also for linear public projects such as highways, roads, flyovers, overbridges, power transmission, pipelines, tele communication etc. 
5. NCR State Govts. and GNCTD may take a decision on discontinuing physical 

classes even for classes VI -IX, class X1 and conduct lessons in an online mode 
6. NCR State Governments / CNCTD to take a decision on allowing public, municipal 

and private offices to work on 50% strength and the rest to work from home. 
7. Central Government may take appropriate decision on permitting work from 

home for employees in central government offices. 
8. State Governments may consider additional emergency measures like closure of 

colleges/ educational institutions and closure of non-emergency commercial 
activities, permitting running of vehicles on odd-even basis of registration 
numbers etc. 
Further, citizens may be urged to adhere to the citizen charter and assist in 
effective implementation of the GRAP measures aimed towards sustaining and 
improving the Air Quality in the Region, in addition to the citizen charter of tage 
1, Stage-ll and Stage-ll, as under: 

Whereas your unit M/s RS B Projects Private Limited, RMC Plant, Koinand to 
Assandh Road, Village Kutana, Distt. Karnal is a RMC plant and was inspected by Sh. 
Abhijeet Singh Tanwar, AEE along-with Sh. Rohtash Dahiya, JEE on 20.11.2024 and during 
inspection/visit, your project found non complaint in following aspects: 

1. CTE /CTO from HSPCB have not obtained. 

Children, elderly and those with respiratory, cardiovascular, cerebrovascular 
or other chronic diseases to avoid outdoor activities and stay indoors, as 
much as possible. 

2. RMC plant was found operational, thus violating CAQM Direction GRAP Stage 
IV. 

3. Sprinklers not provided. 
4. Uncovered Construction material is lying at site. 
5. Metalled / Pucca Road not provided. 
Whereas, Air quality of Karnal as per CPCB website is 212 on 20.11.2024 which is in 

Poor category at the time of inspection. 

blic at large. 

Whereas by doing so, your unit is emitting air emission pollutants into the 
atmosphere in violation of the above said act/Rules & directions and endangering the life of 

Whereas, you are liable to pay the environmental compensation in terms of the 
direction of the HSPCB issued vide letter No. HSPCB/PLG/2021/2351-79 dated 22.12.2021 as 

assessed by the Board as per methodology defined as under: 
Environmental Compensation to be levied on all violations of Graded Response Actin 

Activity 

Industrial Emissions 

Plan (GRAP) in NCR. 
State of Air Quality 

Severe +/Emergency 
Severe 

Very Poor 
Moderate to Poor 

Vapour Recovery System (VRS) at Outlets of Oil Companies 

Environmental 

Compensation (Rs.) 
Rs. 1.0 Crore 
Rs. 50 Lakh 
Rs. 25 1.akh 
Rs. 10 Lakh 
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i. Not Installed 
ii. Non-Functional 

Solid Waste/garbage 
dun1ping in Industrial 

Construction sites 

(0ffending plot more Scvere 
than 20,000 Sq.m.) 

Estates 

a) llot-spots 

Target Date 

b) 0ther than Hot-spots 

Very p00r to Severe+ 
Moderante to lPoor 

Severe +/Emergcncy 

Failure to water sprinkling on unpaved roads 

Online mode 

Very lPo0r 
Moderate to Poor 
Very poor to Severe + 
Moderate to Poor 

Very poOr to Severe + 
Very poor to Severe + 

Account Holder Name- Haryana State Pollution Control Board 
Account No.- 100053543757 

1FSC Code: INDB0000164 

Rs. 1.0 Crore 

IBank Name: INDUSIND BANK 

Rs. 50 Lakh 
Rs. 25 L.akh 
Rs. 1.0 Crore 
Rs. S0 1.akh 

Rs. 25 1.akh 

In view of above mentioncd directions and violations at your project and in view of 
invocation of GRAP dircctions of stage ll for banning, restricting and regulating various 
activities to mitigate the present severe environmental conditions and protect the life and 
health of the citizens, it is hercby ordercd with thc directions to the unit M/s R SB Projects 
Private lLimited, RMC Plant, Koland to Assandh Road, Village Kutana, Distt. Karnal to 
deposit Environment Compensation anmount of Rs. 10,00,000/- (Ten Lakh only) with the 
Haryana State Pollution Control Board as Environment Compensation on account of the danmage 
caused by the unit to the environment. 

Rs. 10 1akh 
Rs. 25.0 L.akh 
Rs. 10 |.akh 

Rs. 25.0 lakih 
Rs. 10.0 Lakh 

Regional ofcer 
Karnal Region 
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&LIFE 
L1festyle For 
Environment 

Regional Office, Karnal Region 
Haryana State Pollution Control Board 

2nd floor, SCo- 78-79 above Punjab National Bank, Namastey Chowk, Karnal 

Website - www.hspcb,org.in E-Mail ld- hspcbrokar@gmail.com 

No. HSPCB/KAR/2024/502 

ENVIRONMENTAL COMPENSATION ORDER 

Sub.- Environmental Compensation order against -M/s JPS Earth Movers Pvt. Ltd. Near 
Moonak Head, Village Moonak, Karnal or non compliance of CAQM order No.1200 
17/27/GRAP/2021/CAQM 1092 Dated 14.11.2024 (GRAP Stage III directions) 
issued by Commission for Air Quality Management in NCR and adjoining areas. 

Whereas, Ministry of Environment, Forest and Climate Change Government of India, in 
exercise of the powers conferred under Section 3 of the Commission for Air Quality 
Management in National Capital Region and Adjoining Areas Act 2021 (hereinafter referred as 
Act), has constituted the Commission; 

Whereas, the Commission for Air Quality Management, (hereinafter referred as CAQM) 
from time to time, has issued directions in respect of measures to abate air pollution in the 
National Capital Region including directions for strict compliance of air pollution control laws in 
force; 

Whereas, the Commission for Air Quality Management in National Capital Region and 
Adjoining Areas Act, 2021 empowers the Commission to take all such measures and issue 
directions as it deems necessary or expedient for the purpose of protecting and improving the quality of the air in the National Capital Region and Adjoining Areas; 

Whereas, CAQM has invoked the various restrictions as defined by Stage-I of GRAP vide 
order dated 14.10.2024. 

Dated:99 /11 / 2024 

Whereas, CAQM has invoked the various restrictions as defined by Stage-II of GRAP vide order dated 21.10.2024. 

1. Further intensify the frequency of mechanized sweeping of roads. 

Whereas, CAQM has invoked the various restrictions as defined by Stage-III of GRAP vide order dated 14.11.2024, which includes: 

se POLLUTION 

HAAYAA STA 

2. Ensure daily water sprinkling along with dust suppressants, before peak traffic hours, on roads and right of ways including hotspots, heavy trafic corridors and ensure proper disposal of the collected dust in designated sites/ landfills. 

Piling works. 

3. Further intensify public transport services. Introduce differential rates to encourage off peak travel. 

Earthwork for excavation and filling including boring & drilling works. 

4. (i) Enforce strict ban on the following categories of dust generating/ air pollution causing C&D activities in the entire NCR: 

All demolition works. 

Brick/ masonry works. 
Operation of RMC batching plant. 

Laying of sewer line, water line, drainage and electric cabling etc. by open trench system. 

Painting, polishing and varnishing works etc. 

Major welding and gas-cutting operations. Minor welding activities for MEP (Mechanical, Electrical and Plumbing) works to be, however, permitted. 

minor indoor repairs/ maintenance. 

Cement, Plaster / other coatings, except for minor indoor repairs/ maintenance 
Cutting /grinding and fixing of tiles, stones and other flooring materials, except for 

Water Proofing work (Excluding Chemical water proofing). 
Road construction activities and major repairs. 
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ITansfer, loading / unloading of dust generating materials like cement, fly-ash, 
Dicks, sand, murram, nebbles, crushed stone etc. anywhere within / outside the 

project sites. 
Movement of vehicles carrving construction materials on unpaved roads. 

Any transportation of demolition waste. 
Note: All construction related activities. other than those listed under 4() above, 

Wnicn are relatively less polluting / less dust generating shall be permitted to be 
continued in the NCR, Subject to strict compliance of the C&D Waste Management 
Kules, dust prevention/ control norms including compliance with the directions of 
the Commission issued from time to time. 

(1) All C&D related activities, including those under 4) above, shall be continued to be 
permitted only for the following categories of projects, however subject to strict compliance of the C&D Waste Management Rules, dust prevention/ control norms 

8 

(b) Projects for Metro Rail Services and stations (c) Airports and Inter State Bus "Terminals (d) National security/ defence related activities/ projects of national importance; (e) Hospitals/ health care facilities () Linear public projects such as highways, roads, flyovers, over bridges, power transmission/ distribution, pipelines, telecommunication services (Only for non open trench works) etc. 
(g) Sanitation projects like sewage treatment plants and water supply projects etc. (h) Ancillary activities, specific to and supplementing the above project categories. 5. Close down operations of stone crushers in the entire NCR. 6. Close down all mining and associated activities in the entire NCR. 7. NCR State Govts. / GNCTD to impose strict restrictions on plying of BS III petrol and US IV diesel LMVs (4 wheelers) in Delhi and in the districts of Gurugram, Faridabad, Ghaziabad and Gautam Budh Nagar. GNCTD to impose strict restrictions on plying Delhi - registered Diesel operated Medium Goods Vehicles (MGVS), of RS-III standards or below, in Delhi, except those carrying essential commodities/providing essential services. 9. GNCTD to not permit BS-III and below diesel operated LCVs (goods carriers) registered outside Delhi, to enter Delhi, except those carrying essential commodities / providing essential services. 10. Do not permit Inter-State buses from NCR states other than EVs/CNG/BS-VI diesel, to enter Delhi (excluding buses /Tempo travelers operated with Al1 India Tourist Permit). 

11. State Govts. in the NCR and the GNCTD may take a decision on discontinuing physical classes in schools for children up to Class V and conducting classes in an online mode. 
Further, citizens may be urged to adhere to the citizen charter and assist in effective implementation of the GRAP measures aimed towards sustaining and improving the Air Quality in the Region, in addition to the citizen charter of Stage-1& Stage-II, as under: 

Walk or use cycles for small distances. 
Choosea cleaner commute. Share a ride to work or use public transport. People, whose positions allow working from home, may work from home. Do not use coal and wood for heating purpose. 
Individual house owners nmay also provide electric heaters to security / other staff employed by them to avoid open burning of bio-mass/wood/ MSW 
Combine errands and reduce trips. 

Whereas, CAQM has invoked the various restrictions as defined by Stage-IV of GRAP 
vide order dated 17.11.2024, which includes: 

1. Stop entry of truck traffic into Delhi (except for trucks carrying essential 
commodities/ providing essential services). A11 LNG/ CNG / Electric/ BS-VI 
Diesel trucks) shal, however, be permitted to enter Delhi. 

including compliance with the directions of the Commission issued from time to time: (a) Projects for Railway services and stations 
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2. Do not permit LCVs registered outside Delhi, other than EVs / CNG / BS-VI diesel, 
to enter Delhi, except those carrying essential commodities/ providing essential 

services. 3. Enforce strict ban on plying of Delhi - registered BS-IV and below diesel operated 
Medium Goods Vehicles (MGVS) and Heavy Goods Vehicles (HGVs) in Delhi, 

except those carrying essential commodities/ providing essential services. 
4. Ban C&D activities, as in the GRAP Stage-III, also for linear public projects such as 

highways, roads, flyovers, overbridges, power transmission, pipelines, tele-

5. NCR State Govts. and GNC'TD may take a decision on discontinuing physical communication etc. 

Neseven for classes VI -1X, class XI and conduct lessons in an online mode 
O NR State Governments /CNCTD to talkea decision on allowing public, municIpal 

and private offices to work on 500% strength and the rest to work romn no 
Ientral Government may take appropriate decision on permitting work rom 

home for employees in central government offices. O. State Governments may consider additional emergency measures like ciosu e o 

cOleges/ educational institutions and closure of non-emergency commercial 
dcuviteS, permitting running of vehicles on odd-even basis of registration 
numbers etc. 
rurtner, citizens may be urged to adhere to the citizen charter and assist in 
etective implementation of the GRAP measures aimed towards sustaining and 
Improving the Air Quality in the Region. in addition to the citizen charter of tage 
1, Stage-lI and Stage-III, as under: 

Whereas, AQI of Delhi since morning of 17.11.2024 is hovering in "SEVERE" 
Category. At around 4:00 P.M of 14.11.2024, AQI of Delhi has been recorded as 424 (Severe 

Category). 
Whereas your unit M/s JPS Earth Movers Pvt. Ltd. Near Moonak Head, Village 

Moonak, Karnal is a RMC plant and was inspected by Sh. Rohtash Dahiya, JEE/Field Officer, 
HSPCB, Karnal Region on 21/11/2024 and during inspection/visit, your project found non 

complaint in following aspects: 

Children, elderly and those with respiratory, cardiovascular, cerebrovascular 
or other chronic diseases to avoid outdoor activities and stay indoors, as 
much as possible. 

1. CTE /CTO from HSPCB have not obtained. 
2. RMC Plant was not operational during inspection. 
3 RECD based DG set not provided at 125 KVA both DG sets are connected. 
4. Large quantity of uncovered Construction material is lying at site. 

Whereas by doing so, your unit is emitting air emission pollutants into the 

atmosnhere in violation of the above said act/ Rules & directions and endangering the life of 

public at large. Whereas, you are liable to pay tne enronmental compensation in terms of the 

direction of the HSPCB issued vide letter NO. HSPCB/PLG/2021/2351-79 dated 22 122021 8 

assessed by the Board as per methodology defined as under 

i. Not Installed 

Environmental Compensation to be levied on all violations of Graded Response Action 

Activity 

lndustrial Emissions 

i. Non-Functional 

Plan (GRAP) in NCR. 
State of Air Quality 

Severe +/Emergency 

Severe 
Very Poor 

Vapour Recovery System (VRS) at Outlets of Oil | Companies 
Moderate to Poor 

Target Date 
Very p0or to Severe+ 

Moderate to Poor 

Environmental 
Compensation (Rs.) 

Rs. 1.0 Crore 

Rs. 50 Lakh 
Rs. 25 Lakh 
Rs. 10 Lakh 

Rs. 1.0 Crore 
Rs. 50 Lakh 
Rs. 25 Lakh 
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Construction sites 
(Offending plot more 
than 20,000 Sq.nm.) 

Solid Waste/garbage 

dumping in Industrial 

b) Other than Hot-spots 

Severe +/Emergency 
Severe 
Very Poor 

Failure to water sprinkling on unpaved roads 
a) Hot-spots 

Moderate to Poor 
Very poor to Severe + 

Moderate to Poor 

Online mode 

Very poor to Severe + 
Very poor to Severe + 

Account Holder Name- Haryana State Pollution Control Board 

Account No.- 100053543757 

Rs. 1.0 Crore 

Rs. 50 Lakh 
Rs. 25 Lakh 

In view of above mentioned directions and violations at your project and in view of 

invocation of GRAP directions of stage III for banning, restricting and regulating various 

IFSC Code: INDB0000164 

Rs. 10 Lakh 

activities to mitigate the present severe environmental conditions and protect te 

health of the citizens, it is herebv ordered with the directions to the unit M/s JPS Earth Movers 
to deposit Environment 

Pvt. Ltd. Near Moonak Head, Village Moonak, Karnal 
Compensation amount of Rs. 10,00,000/- (Ten Lakh only) with the Haryana State rouuuo 

Control Board as Environment Compensation on account of the damage caused by the untt to 

the environment. 

Bank Name: INDUSIND BANK 

Rs. 25.0 Lakh 

Rs. 10 Lakh 

Rs. 25.0 Lakh 
Rs. 10.0 Lakh 

RegYonal Officer 
Karnal Region 

Estates 
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LiFE 

To 

Lifestyle For 
Environment 

Regional Office, Karnal Region 
Haryana State Pollution Control Board 

No. HSPCB/KAR/2025/ 97 

2nd floor, SCO- 78-79 above Punjab National Bank, Namastey Chowk, Karnal 

Website - www.hspcb.org.in E-Mail ld- hspcbrokar@gmail.com 

M/s Sandhu Construction Company 
vpo-munak, Dist: Karnal, Haryana. 

CAUJTiOte 

Sub: - Show Cause notice for closure under section 31 - A of the Air (Prevention and 

Control of Pollution) Act, 1981 & under section 33 - A of the Water (Prevention 

and Control of Pollution) Act, 1974. 

Whereas, the following shortcomings were found in your unit 

Dated: 07/02/ 2025 

Whereas, your unit was inspected was inspected by CPCB Team along with officers 

of HSPCB, Karnal on dated 07.02.2025. 

1 Boundary wall not provided along 03 sides of unit (Only front has boundary 

wall). 
2 Adequate plantation not provided along boundary wall of unit. 

THEREFORE, you are hereby show caused for 10 days as to submit the compliance 

report after removing the above said short comings. 

This may be treated as most urgent 

In case you fail to comply with the deficiencies mentioned above within stipulated 

period, it will be presumed that you have nothing to say in this regard and accept the status 

as mentioned above, which will warrant action against your unit under section 33 -A of the 

Water (Prevention and control of Pollution) Act, 1974 & unit under section 31 -A of the Air 

(Prevention and control of Pollution) Act, 1981. 

Regional officer 
Karnal Region 
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